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$-Ffaer e
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AR Re1d 3, 3@’ 7 Rud H&d Frred aRER, srer dex aREASTT Tel 3R 3maria
Sienfaal 7 f: aeT JRam M (ifeAETT: qd AfAF) 3ueer A §q $-Afder wh af @r
YRR 3@ & fw (01 31k 2025 & 31 AT, 2026 TH)|

YR Rofd d, YaieR & RUd To7 S IRIR, Slel Hex uRAeH Rid iR ARy
Hra-ar o [ IR GREM MS (SHAHHG: Id W) Iuasy HRM 7g U I8 BI YRS 3afd
(01 30 2025 ¥ 31 AN, 2026) F oW 3-FfaeU mwHET HR1 § 3R dF gRT U T H &
T BT M D1 Ay & oI, T IR H U oy, FaH iR wrat # fat ot sgena & ary ar fam,
Jareff & dwoHe HeR iR Jefia TR gRT dfdeets il & ure & 31efe S o
W%I s‘—ﬁﬁa@wﬂ@ﬁmz https://www.mstcecommerce.com/eprocn & HIETH
T 31 oeht| Tt 9 vd gege Hular /aeit / T &Y 39 3-Ffaer o YFT o9 /g eHTad
fafiee &) 399TSe WR 3UAT USHiehRul BT 3ifHard gl

2. 3 [Afaeraal 9amT AR GUASY) & FU H 29,80,000/- (FIT A1 ARG & TSR HTH) BT
YA "HRTT ReTd 8, YasaR' & uel & SIYfid & gRISRI TsUhel/Slel/aton & ATed
Y o ST | SUHST W et gRardSi Y Xh fahar ST 1Ry 3R Yd-aiadT gxdrdel & iy
3yairs foar o1 anfgu|

3. TG IR & gD HACH| B MAAH U & 0T H Txrdell J1ed Ugd TP o
DI TGP AT BT 3R THI H=A | 37! [Ahadt &1 UM H, dF DI 3701 iferd] DI SRAIBR
FA B YPR | STAST & o1 3-Ffdar fomeht oft oRfRufa & wWieR 78t &1 St

4. §% Aan FAfaer &) R A & forg a1eg 781 § o forsht off faer & gof o i = u
T WHR A BT HAHR TR 3@l g1 96 o1 Bis SR gag Jeff FAfaersit &1 sraier
TR BT HABR TEdT 5|

5. Higs ® SR} fore 77U fonsht oft T=nem / gy, afe #12 |), Fad RBI ddSe 3R MSTC
JeNTSE WR ST foram ST oR o SR i T § 8iR SraaR | Uah1iRid =gl fovdt S|
i I8 U 3-MfdaT 8, <X Fadt ez His H wqd Bt ot 3R fpeft oy camae W R
B I el BT I, AT et JIRST B & S|

PEIRARTAIER
YR ¥ord s

IR
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ffaer &t st
(Fad 3-Affea & Aread /)
S/No §-Fifaer T=m ARG YTAYR &0 PRCI/TIANRTHAS]/7/24-
25/3E1/775
1 B-Ffaereram R Rord 9, YasR o fRya 7 s uRww,
STeT Yo URASHT ®Id SR AR Sl &
R GRET TS IUA B /g dId HaT SIae|
ST ARTT 34,90,00,000/- (AR RIS -6 ARG 3T HATH)
ERCICEHEIR I 3-SATTIGT JUNfer (ST HIT | — dhidh! dielt 3R U
Il —H\F{[EﬁT’ﬂ) www.mstcecommerce.com/eprocn & HTEH
|
4 [g-Traer &1 ueR gt (@1-aTet prometl)
> s‘-ﬁﬁam{%ﬂ% AR R 15 e 2025 JaTg 16:00 ol
6 @ & fag Judsdr 05 TRaxl, 2025 Jdig 16:00 ol
7 [Icl-gd Soe @ fdfd, 997 3R [sfftpemrs: 12 e, 2025 AIUsR 11:30 g9

IE

WM: YR Reld d, Ufgd Sargrdrd 98 AN, P.B.No
16, Ya=I%R - 751001, ffS=M

it gd do® & prAgd @l
TIShTRI

14 TR, 2025 &IA8R 16:00 Tl

ST AR FHT B BT fdaRor
QUATHC dedTee R S |

%9,80,000/- (11 7RG 31} TOIR U HH) el TISUHe]
A1¢ sffd /S1Sy/afet & Arem F YT foan

ATHT T AH- YR Rord §%

ATHTIY T =T — 186004001

IFSC code - RBISOBBPAO1 (5d1 3R 10df 3idh I §)

10

&-faa e

RS

11

- aHE aial IR T
Sic TRgd IR & oY 3-8 Bt
RIREIG| Gl dRrE
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20 TRART, 2025 3URTE 14:00 I A

12

SUHST S B @1 3ifaw fafd
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Bl BS POl S SHT B Bl
siferd fofY ¥ ugd (g%t / URe
DRI GRI) KA DI ST AT
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03 AT, 2025 WRTE 14:00 S dh
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YRdT ¥oid 96/ RESERVE BANK OF INDIA
Y% / BHUBANESWAR

YR Rord 8@ / YaayR / RIPHER vd qRem e
RBI/Bhubaneswar/Protocol & Security Cell

E-Tender No: RBI/Bhubaneswar Regional Office/HRMD/7/24-25/ET/775

3-fAfa<T 89/ E-TENDER FOR

YR Rord §&, yaayR & Rua g1 sramcia uiwR, s1er e’ ufvatsqr i«
3R Smarefty Siafal § 1. T gran s (Siftmea: g ) Sudsy w3+ 7
qIY® AT Y|
Annual Service Contract for providing unarmed security guards (preferably

Ex-Serviceman) for Bank’s office premises, Data Centre project site and
residential colonies located in Bhubaneswar
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IdTcdNT /DISCLAIMER

YR Rord b, RITTAR Td YRa Hef, Ya13R - 33 vall o Jfdar eieh gyafi gz

37 & o0 39 <aTaw ) dOR T B | YRdia Reid S gRT 39 gt & sfafa smifé

G & I YT &1 TS § a1 I8 JHS o1 ¢ b Jamd Hal &; e oft, 7 wrcfia

feord 9 SR 7 81 IS His WIGRT 1 Toid!, 7 A S HafId Dis SRBRY, HHART,

Toic g1 YogdhR 39 gxdras § (Afgd Jare a1 3894 Idifed Uxdd & o aral fabt

?ﬁmmww%aﬁﬁw&r 31YAT U FU J fhdl UHR Pt arel aal
7 8 391 ufaffra sxar gl

Reserve Bank of India, Protocol & Security Cell, Bhubaneswar, has prepared this
document to give background information on the Project to the interested parties.
While Reserve Bank of India has taken due care in the preparation of the information
contained herein and believe it to be in order, neither Reserve Bank of India nor any
of its authorities or agencies nor any of their respective officers, employees, agents or
advisors give any warranty or make any representations, express or implied as to the
completeness or accuracy of the information contained in this document or any
information which may be provided in association with it.

Tg YT UG gl ¢ | S5P Uell ¥ Ge o YBdIs BT 3Uférd § aut ufaard! § sféra
¢ fr 98 39 fofaad = u o gf® o fos S=6in T foman @ iR 9 Fifder tRgd avxa s
$ad YR Rord S gR1 Ffder & ved Gem IR S1d 161 € 1 1 39 SMUR R UM
&I T8 ¢ f 98 URdIg RRold §% a1 39 Tl T RY a1 Toidt a1 3 bt i

HATAY, FHAR!, Toic IT JAGHR TR 1B RI Tal gt |

The information is not intended to be exhaustive. Interested parties are required to
make their own inquiries and respondents will be required to confirm in writing that
they have done so and they do not rely only on the information provided by RBI in
submitting the Tender. The information is provided on the basis that it is non — binding
on Reserve Bank of India or any of its authorities or agencies or any of their respective
officers, employees, agents or advisor.

YRTT eoTd S & U uRRaSHT &1 Ufshar TR A a1 IRESHI &1 Wy 96a , 39
gXas ¥ Uefkid 99g IRUt § gRadd &= a1 AR &1 o+ aTelt fshan a1 fepartafy o
TR B BT HABR JRI&d S| I BT Uhe B dTal (bl G&f I 37 HHa H S
et TpR B Tl 7 B BT Ui SHRISER BT | ST Udhe H34 alal Afaadl a1 GRATSH &l
forft YR & T &1 ufayfd Tt &1 St

Reserve Bank of India reserves the right not to proceed with the Project or to change
the configuration of the Project, to alter the timetable reflected in this document or to
change the process or procedure to be applied. It also reserves the right to decline to
discuss the matter further with any party expressing interest. No reimbursement of cost
of any type will be paid to persons or entities expressing interest.
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YRET oid 96/ RESERVE BANK OF INDIA
Y% / BHUBANESWAR

3-ffaer g@AT/ NOTICE INVITING TENDER

YR Red §%, YaaR o RUd ey ey gk, STel Yex uRaeHT ®id 3R
ST Hic-a # : T GRET S (HTAA: Yd ¥ o) U H 8 3-Mdal U
Iy &1 IR 3fafe & faIw (01 3MUa 2025 ¥ 31 A, 2026 TH) |

E-Tender for providing unarmed security guards (preferably Ex-Serviceman) for
Bank’s office premises, Data Centre project site and residential colonies located
in Bhubaneswar for an initial period of one year (01st April 2025 to 31st March 2026).

YR Roid 9, YasR § fa T Frardd oRwR, Ser dex aRaeH T -y 3R
SHTATT B! & 7 Ul GRET S (SATAA: d 9 %) Iuais X 8 U ay i
RTINS 3afd (01 MU 2025 F 31 A, 2026) P forw § -FAfISTE mwfzd #ar § 3R &
m&m:ﬁwﬁawﬁsﬂﬁﬁmﬁﬁm,wwﬁwaﬁ,ﬁwsﬁ?mﬁﬁ%
W S & iy a1 51, Jarsit & o UeRF iR Tefdd IR gRT Ifderas
AR & U F 3T SR O IHhdl gl 3-Ffde THTEA @ deursc:
https://www.mstcecommerce.com/eprocn & HIEH ¥ &1 SMET | I} Oy wd WP
Spufar /Terl / Al 1 38 -FfdaT # 4T A &g TeATEER fafies @t demse w
ST UofiepuT BT Sifard B

Reserve Bank of India, Bhubaneswar invites e-tender for “Providing unarmed
security guards (preferably Ex-Serviceman) for Bank’s office premises, Data
Centre project site and residential colonies located in Bhubaneswar” for an
initial period of one year (01st April 2025 to 31st March, 2026) and can be
extended by the Bank at its opinion for further period of two years, one year at
a time, with or without any variation in terms and conditions, subject to
satisfactory performance of the services and adherence to contractual
obligations by the concerned entity. The e-tendering shall be done through the e-
tendering portal of MSTC Ltd (http://mstcecommerce.com/eprocn). All eligible and
interested companies/agencies/firms must register themselves with MSTC Ltd through
the above-mentioned website to participate in the e-tendering process.

2. TP Mfderdmdl FaH R GUASH) & TG H 29,80,000/- (FUT Al TG 3R §OIR
AH) &1 YIaH YRAE Red d6, YasR & Uy § Sygfad 9% gR1 oY
TSUwCl/SIS1/atoT & AT ¥ foaT STU | SUAST ¥ Wefiid gxdrdsl &l Wb+ fohdl STl
TR 3R Yd-argdr gxdrael o WY SUars faar ST a1 |

Intending tenderers shall pay a sum of ¥9,80,000/- (Rupees Nine lakhs Eighty
Thousand only) as earnest money (EMD) to be paid through NEFT/ DD/ BG issued
by a Scheduled Bank in favour of ‘Reserve Bank of India, Bhubaneswar’. The
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documents pertaining to EMD should be scanned and uploaded with the pre-
Qualification documents.

3. 3G R & IPP SMACH| I HTIRID Ul b THY H GXATdol TIed Ugd HRh
& DI TP BT BN SR T I H S9! farad &t UM A, dF P 37! aiferd
B AAIBR T BT HYBR ¢ | STAS! & o1 3-Ffaer fomedt +ft ovfRufa & wier =61
DI ST

Applicants intending to apply will have to satisfy the Bank by furnishing documentary
evidence in support of their possessing required eligibility and in the event of their
failure to do so, the Bank reserves the right to reject their bids. E-tenders without EMD
will not be accepted under any circumstances.

4. db A Ffdar # WeR FA & o a1eg 787 ¢ SR foeht ot Ffdar &) gof
31 T ¥ WHR B H1 ISR & Qa1 g1 9 o071 HIs R Fag g
ffaerst &1 SRABR B 1 SHAHR 3@ |

The Bank is not bound to accept the lowest tender and reserves the right to accept
either in full or in part any tender. The Bank also reserves the right to reject all the
tenders without assigning any reason thereof.

5. Yfasg & IR fpw 7w famdt off Si=ite / G, afe #1s 81, FHaa RBI ddTse 8RR
MSTC JeNTge IR SHfAgferd fawar Simaem or fob SR faa 7 § SR SraeR § U1l
TET foar STE| df% T8 U 3-fder B, <) had sz WS § URdd Bt Smat 3R
fohll 310 GRATAS IR GR1 b1 I o] DRl G, ST Sl WIS DR & SE|

Any amendments / corrigendum to the tender, if any, issued in future will only be
notified on the RBI Website and MSTC Website as given above and will not be
published in the newspaper. As this is an E-tender, the rates shall be submitted only
in online mode and not to mention the rates on any other documents, otherwise the
bid shall be rejected.

&g fFewres / Regional Director
YR Xed §b /Reserve Bank of India

H?ﬁ%R / Bhubaneswar
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YRAI f¥s1d 9/ RESERVE BANK OF INDIA

Ya-%Y / BHUBANESWAR
Annual Service Contract for providing unarmed private security guards (preferably Ex-
Serviceman) for Bank’s office premises, Data Centre project site and residential colonies
located in Bhubaneswar
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Section -1

fafaer Y 39t / SCHEDULE OF TENDER
(W éarfﬁmf@r S HIAT  / Only through e-procurement)

S/No

5-ffaer T@IT / E-Tender No.

RBI/Bhubaneswar Regional Office/HRMD/7/24-
25/ETI/775

é—ﬁiaal dl FMH/ E-Tender
Name

R Rold o, YaaR o (RUd o7 Sy uieR,
STeT Yex  URESHT Rid 3R aRg Srar-al & f:
IR JR&M TS JUAs B o Al Jdl sy |
Annual Service Contract for providing unarmed security,
guards (preferably Ex-Serviceman) for Bank’s office

premises, Data Centre project site and residential colonies
ocated in Bhubaneswar.

ST AT / Estimated cost

34,90,00,000/- (TR PRI 768 TRT YT HH)
%4,90,00,000/- (Rupees Four Crore Ninety Lakhs Only)

's;—ﬁﬁ?f P UUME / Mode of e-

tender

3-STAYTICT TOMTeT (SATAATS YT | — Fh-Ih! alet SR U
Il —H\Fqﬁﬁ?ﬂ) www.mstcecommerce.com/eprocn & HTEH
kil

e-Procurement System

(Online Part | - Technical Bid and
Part Il Price
www.mstcecommerce.com/eprocn

- Bid) through

s-fAfaar &1 UBR / Type of e-
tender

! (GI-aTel JoTe)/ Open (Two Bid System)

s-ffder Y@ & deuRe W
ST B & ARG / Date of NIT

available to parties to download

15 SHaRT, 2025 Jalg 16:00 ol
January 15, 2025 at 16:00 hrs

e & fou SudsEr

Availability for viewing

05 ThRaxl, 2025 galg 16:00 T
February 05, 2025 at 16:00 hrs

aIc-gd 98 &I fafy, g 8k
&IT /Pre-bid meeting

SHHATS : 12 HRaR!, 2025 GIUgR 11:30 Tl
Offline: February 12, 2025 at 11:30 hrs

WM: YR Rold 9, tfed SiaeRdare 28 91, P.B.No
16, Ya-I%R - 751001, AIfS=M

Venue: Reserve Bank of India, Pt. Jawaharlal Nehru
Marg, P.B.No. 16, Bhubaneswar - 751001, Odisha

Gt gd 9% & PRI B
UhIRIF / Publication of minutes

14 THRARY, 2025 GIUgR 16:00 ol
February 14, 2025 at 16:00 hrs

of Pre-bid meeting
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9 [T MY ST BRA BT IR 29 80,000/ (1 ARG 3 §HR YA ) Fael TIETH
TTHTHCR deeTse R ST | e St /SN /dioh & wreH T far
Earnest Money Deposit (EMD) irameff &7 9m8- YRST Reid S
through NEFT / Net_ Banking ST BT /T — 186004001
and upload the details on the . ..

MSTC portal, IFSC code - RBISOBBPAO1 (5d1 3R 10T 3id 4 ©)
%9,80,000/- (:ﬁ aRd 3t NIR Jers HIA) paid through
NEFT/ DD/ BG
Beneficiary Name- Reserve Bank of India
Account No: 186004001
IFSC code: RBISOBBPAO1 (5th and 10th character in IFSC
code are zeros)
Branch name-Bhubaneswar

10
g fdaT Yeob / E-Tender Fees [T/ NIL

11 [3fH-ATST dh-d! arel 3R T™
qiel TR IR & e S-3eR Y
R[S 3Td Gl aRrE
P DS e AMMEICE.COMIERIC b e, 2025 STRTE 1400 F91
Date of Starting of e-tender for [February 20, 2025 from 14:00 hrs Onwards
submission of on-line Technical
Bid and price  Bid at
http://mstcecommerce.com/epro
ichome/rbi

12 RUAST oM &+ &1 sifaq fafd
(TTSUme! faavur (getem )

@l TS I TS THT B Bl

3ifaH fafd & ugd (gard! / uRe

(,ﬁzg m%ﬂ%?w I e 03 A/, 2025 3IRTE 14:00 T dH
Last date of submission of EMD. March 03, 2025 till 14:00 hrs
(Hard copy of NEFT details

must be submitted (by hand /

post / courier) before or on the

last date of submission of

tender, if applicable)

B e deft ok Teg dielt ST
53 % R s & RiRe gg P3 . 2025 STRTE 14:00 991 e
SRC R ARRID March 03, 2025 till 14:00 hrs
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Date of closing of online e-tender
for submission of Technical Bid &
Price Bid.
14 [MFT-l (3MYTd dPp-p! aidl) &
gad & fafy Sk 9g | yrl
T e Sielt Wie Bt fafd SierT 03 AT, 2025 3TRTE 15:00 T
R gferd ! St March 03, 2025 at 15:00 hrs
Date & time of opening of Part-I
(i.e. Technical Bid).
15
g _fAfaer &) Jear/ PR d s Wi &t aRiE 90 a1/
\Validity of the e-tender 00 days from the date of opening of Technical bid
16 Ghacl Iwal SIS, St ddb=iidh! Sl 3 Sfedl YT 8/a1g
ST &, 1 HITT-1| (fareiTa sielh) Seiagiive U 3 ieft g
O Sicfierar @iciterrst) H1 3% gRT fou T 3y 99 &
HIT 1l & g 1 TR SR I, ey @ ety Ry el e ) At ok i B AR
srufd, o< siielt / Date & Time ¥ gfere fasar e
of opening of Part I, ie.|part-Il (Financial Bid) of only those bidder(s) who is/are
Financial Bid found qualified in Technical bid, will be opened
electronically. Such bidder(s) will be intimated regarding
date and time of opening of Part- Il (Financial Bid) through
valid email given by them.
17 [0 e ((R-IGH  IrY)
(MSTC 3-¢&X H 4TI o4 & forw
UUAGHER  (MSTC)  $-YTd MSTC YA Tied / NEFT / RTGS & HIEH ¥ MSTC UIcd
o3 31 PRe BRI gRT o § B SIened o & Yeob BT YA MSTC & Ual H & /
WWW) Payment of Transaction fee as mentioned in the MSTC
Transaction Fee (Non- portal through MSTC payment gateway/NEFT/RTGS in
refundable) (To be paid favour of MSTC
separately by the tenderers to [LIMITED
MSTC vide MSTC E-Payment
Gateway for participating in the
e-tender)
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Section -l

- SIS 3 He@yul Max - ¥RIG

Important Instructions for E — Procurement

This is an e-procurement event of Reserve Bank of India, Bhubaneswar. The
procurement service provider/Agency/vendor is MSTC Limited. Bidders are
requested to read and understand the terms & conditions of the Notice Inviting Tender
and subsequent corrigenda if any, before submitting your online tender.

1. | Process of E-Tender:

A) Registration: The process involves vendor’s registration with MSTC e-procurement
portal which is free of cost. Only after registration, the vendor(s) can submit his/their
bids electronically. Electronic Bidding for submission of Techno-Commercial Bid as
well as Price Bid over the internet will be done. The Vendor should possess Class Il
signing and encryption type digital certificate. Vendors are to make their own
arrangement for bidding from a P.C. connected with Internet. RBI is not responsible
for making such arrangement. (Bids will not be recorded without Digital Signature).

SPECIAL NOTE: THE PRICE BID AND THE COMMERCIAL BID HAS TO BE
SUBMITTED ON-LINE ONLY AT www.mstcecommerce.com/eprocn (Version 3)

1)  Vendors are required to register  themselves  online  with
www.mstcecommerce.com/eprocn — e-Procurement —PSU/ Govt depts— Select RBI
Logo->Register as Vendor -- Filling up details and creating own user id and password
Submit.

For further details, go to Download Guide / Video / Registration

2) Vendors will receive a system generated mail confirming their registration in their
email which has been provided during filling the registration form. In case of any
clarification, please contact MSTC/ RBI, (before the scheduled time of the e- tender).

Contact person (RBI Bhubaneswar):
1. Shri Ranjeet Singh, Assistant General Manager
Mobile No. — 6230362811, E-mail — ranjeetsingh@rbi.org.in
2. Capt. Uttam Kumar Behera, Manager (Security)
Mobile No. — 9090866753, E-mail — captuttam@rbi.org.in
3. Shri Manas Kumar Jena, Assistant Manager (Admin)
Mobile No. 7008268499, E-mail — mkjena@rbi.org.in

Contact person (MSTC Ltd): For Vendor

1. Shri Mahesh Ramavath, Mobile No. - 8801281004, e-mail -
rmahesh@mestcindia.co.in
2. Shri TDMV Satyasai, Mobile No. - 6370350776, e-mail -

tsatyasai@mstcindia.co.in
3. Help Desk/ Office, Phone No.- 0674-2544199/2950091, e-mail -
helpdesk@mstcindia.co.in

MSTC CENTRALISED HELP DESK NO. 7969066600

E-mail - helpdeskho@mstcindia.in

Please mention “HO Helpdesk” as subject while sending emails.

Availability : 9:30 AM to 5:00 PM on all working days for all Technical issues
e-Tenders, System settings etc.
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B) System Requirement:

For details, vendor may refer to the DOWNLOAD SYSTEM SETTING GUIDE available
https://www.mstcecommerce.com/eprocn/

« C 25 mstcecommerce.com/eprocn/ ¥

System Settings Check Status

Status LR R UEE  Download System Settings Guide | Download Certificate

Please Correct the Following Settings:

If You Do Not Have Java Installed, Please Install Java Download Java

Based On The Java Version You Have Installed Please
Latest Version: 11 Installed Version:
Download PKI Application
If You Have Java 32 Bit Installed If You Have Java 64 Bit Installed
Download Download

If You Have Installed Both Java And Pki Application, If You Are Using Google Chrome Or Edge: - Open URL
Please Update Browser Settings https:/localhost:13501/signservice/getdata And Click To Allow Connections.

If You Are Using Firefox: - Open URL
https://localhost:13591/signservice/getdata And Add Security Exception To Allow Connections.

i) Windows 7 or above Operating System

ii) IE-7 and above Internet browser.

iii)) Signing type digital signature

iv) Latest updated JRE 8 (x86 Offline) software to be downloaded and installed in
the system.

V) To disable “Protected Mode” for DSC to appear in The signer box following
settings may be applied.

e Tools => Internet Options =>Security => Disable protected Mode If enabled-
i.e., Remove the tick from the tick box mentioning “Enable Protected Mode”.
Other Settings:

e Tools => Internet Options => General => Click On Settings under “browsing
history/ Delete Browsing History” => Temporary Internet Files => Activate
“Every time | Visit the Webpage”.

vi)  To enable ALL active X controls and disable ‘use pop up blocker’ under Tools—
Internet Options— custom level (Please run I|E settings from the page
www.mstcecommerce.com once)

vii) For more details, vendor may refer to Service Provider/Agency/Vendor Guide
and FAQ available at www.mstcecommerce.com/eprochn.

2 | The Technical Bid and the Financial/Price Bid shall have to be submitted online at
www.mstcecommerce.com/eprochn. E-tenders will be opened electronically on
specified date and time as given in the E-tender.

3. All entries in the e-tender should be entered in online Technical & Financial Formats
without any ambiguity.

E-Tender for Annual Service Contract for providing unarmed security guards for Bank’s office premises, Data Centre project site and
residential colonies located in Bhubaneswar
Page 10 of 60


https://www.mstcecommerce.com/eprocn/
https://www.mstcecommerce.com/
https://www.mstcecommerce.com/eprochn
https://www.mstcecommerce.com/eprochn

4. Special Note towards Transaction fee:

The vendors shall pay the transaction fee using “Transaction Fee Payment’ Link
against the specific tender in the “Bid Floor”/through the “Pay Transaction fee” in “Event
catalogue” through their login. Service Provider / Contractor / Vendor shall have the
facility of making the payment either through NEFT or Online Payment. On selecting
NEFT, Service Provider / Contractor / Vendor shall generate a challan by filling up a
form. Service Provider / Contractor / Vendor shall remit the transaction fee amount as
per the details printed on the challan without making change in the same. On selecting
Online Payment, Service Provider / Contractor / Vendor shall have the provision of
making payment using its Credit / Debit Card / Net Banking. Once the payment gets
credited to MSTC’s designated bank account, the transaction fee shall be auto
authorized.

Transaction fee is non-refundable. A vendor will not have the access to online e-

tender without payment of the transaction fee.

NOTE: Bidders are advised to remit the transaction fee well in advance before the
closing time of the event so as to give themselves sufficient time to submit the bid.

5. | Information about tenders / corrigenda shall be sent by email only during the process
till finalization of tender. Hence the vendors are required to ensure that their corporate
email I.D. provided is valid and updated at the time of registration of vendor with the
MSTC Ltd. Vendors are also requested to ensure validity of their class Ill signing and
encryption type of DSC (Digital Signature Certificate).

6. | E-Tender cannot be accessed after the due date and time mentioned in NIT
(Notice Inviting Tender).

7. | Bidding in e-tender:

Note: Vendors are instructed to use Upload Documents link in My menu to upload
documents in document library. Multiple documents can be uploaded. Maximum size
of single document for upload is 5 MB.

Once documents are uploaded in the library, vendors can attach documents through
Attach Document link against the particular e-Tender. Please note that if the
documents are not attached to any e-Tender, the same cannot be downloaded by RBI
and it will be deemed that the vendor has not submitted the documents. For further
assistance please follow instructions of vendor guide.

a) Vendor(s) need to submit necessary documents as per eligibility criteria, EMD,
e-tender fees and Transaction fees (If ANY) to be eligible to bid online in the e-
tender. E-Tender fees and Transaction fees are non-refundable. No interest will
be paid on EMD. EMD of the unsuccessful vendor(s) will be refunded by the e-tender
inviting authority.

b) The process involves Electronic Bidding for submission of Technical and
Financial/Price Bid.

c) The vendor(s) who have submitted transaction fee can only submit their
Technical Bid and Financial Bid through internet in MSTC website
www.mstcecommerce.com— e-procurement — New Common Portal — Bid Floor
Manager— live event —Selection of the live event— Transaction fee->Common terms-
>Attach Documents->Price Bid.
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Please Note: The vendor after successful remittance of the transaction fees and EMD
details, will get the attach documents and common terms tab enabled in their login.
Post successful completion of this step, the vendors will be allowed to save the lot
specific terms and submit their price bid against the lot through the portal or download
and upload the excel file for submitting price bids, as the case may be. In case the
attach documents and/or saving common terms step is unsuccessful, the tabs for
saving lot specific terms and submitting price bid would be disabled. The status of

whether the same is successful/pending would be displayed in the bid status button.

d) The vendor should allow running JAVA application. This exercise has to be done
immediately after opening of Bid floor. Then they have to fill up Common
terms/Financial specification and save the same. After that click on the Technical
bid. If this application is not running, then the vendor will not be able to
save/submit his Technical bid.

e) After filling the Technical Bid, vendor should click ‘save’ for recording their
Technical bid. Once the same is done, the Financial Bid link becomes active and
the same has to filled up and then vendor should click on “save” to record their
Financial bid. Once both the Technical bid & Financial bid has been saved, then
the vendor can click on the “Final submission” button to register their bid.

NOTE: - After clicking the final submission “Delete bid” option would be shown. If the
vendor wants to delete the bid after final submission and re submit the bid, then he/she
should click delete bid and resubmit the same and again click final submission.

f) Vendors are instructed to use Attach Doc button to upload documents. Multiple
documents can be uploaded.

g) In all cases, vendor should use their own ID and Password along with Digital
Signature at the time of submission of their bid.

h) During the entire e-tender process, the vendors will remain completely
anonymous to one another and also to everybody else.

i) The e-tender floor shall remain open from the pre-announced date & time and
for as much duration as mentioned above.

i) All electronic bids submitted during the e-tender process shall be legally binding
on the vendor. Any bid will be considered as the valid bid offered by that vendor
and acceptance of the same by the Buyer will form a binding contract between
Buyer and the Vendor for execution of supply / work.

k) It is mandatory that all the bids are submitted with digital signature certificate
otherwise the same will not be accepted by the system.

I) Buyer reserves the right to cancel or reject or accept or withdraw or extend the
e-tender in full or part as the case may be without assigning any reason thereof.

E-Tender for Annual Service Contract for providing unarmed security guards for Bank’s office premises, Data Centre project site and
residential colonies located in Bhubaneswar

Page 12 of 60



m) No deviation of the terms and conditions of the e-tender document is acceptable.
Submission of bid in the e-tender floor by any vendor confirms his acceptance of
terms & conditions for the e-tender.

8. | Any order resulting from this e-tender shall be governed by the terms and conditions

mentioned therein.

9. | No deviation to the technical and Financial terms & conditions is allowed.

10. | The e-tender inviting authority has the right to cancel this e-tender or extend the due
date of receipt of bid(s) without assigning any reason thereof.

11. | Vendors are requested to read the vendor guide and see the video in the page
www.mstcecommerce.com/eprochome to familiarize themselves with the system
before bidding.

For technical assistance, MSTC officials may be contacted at centralised helpdesk
contact number 07969066600 well in advance and bidders are advised to avoid any
last-minute rush. In case of any technical assistance required from MSTC, Bidders
must contact MSTC at least one day prior before the e-tender closing day and get all
their queries resolved.
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A. General

1. Scope of Tender and
general information

1.1 Reserve Bank of India, Bhubaneswar invites online
e-tender on www.mstcecommerce.com/eprochome/rbi
in two bid system for providing unarmed security guards
(preferably Ex-Serviceman) for Bank’s office premises,
Data Centre project site and residential colonies
located in Bhubaneswar for an initial period of one
year (01st April 2025 to 31st March, 2026) as per laid
down contractual obligations. However, the contract
can be extended by the Bank at its opinion for
further period of two years, one year at a time,
with or without any variation in terms and
conditions, subject to satisfactory performance
of the services and adherence to contractual
obligations by the concerned entity. The estimated
value of contract per annum is  %4,90,00,000/-
(Rupees Four Crore Ninety Lakhs Only).

1.2 More details of Broad Scope of Work, General Terms
and Conditions and details of staff required are
detailed in Section V. The Bank reserves the right to
increase/ decrease the required number of security
guards to be deployed by firm/ company before
awarding the work or any time during the currency of
contract, if required. The Bank also reserves the right
to award work to any firm/company.

2. Obtaining of Tender
documents

2.1 The E-Tender Document / Notice Inviting Tender
may be downloaded from
www.mstcecommerce.com/eprocn or from RBI
website

2.2 Interested parties, if they so desire, may contact
Protocol & Security Cell officials on the phone /e-mail
indicated in the tender for any further clarification.

3. Prohibited Practices

3.1 The Bank requires that tenderers, suppliers,
Agencies, interested in having business relationship
with the Bank, observe the highest standard of ethics
during the period of contract / engagement. In
pursuance of this policy, the Bank:

(a) defines, for the purposes of this provision, the
terms set forth below as Prohibited Practices:

i)  “Corrupt practice” means the offering, giving,
receiving, or soliciting, directly or indirectly, of
anything of value to influence improperly the
actions of another party.
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i) “fraudulent practice” means any act or
omission, including a misrepresentation, that
knowingly or recklessly misleads, or
attempts to mislead, a party to obtain a
financial or other benefit or to avoid an
obligation.

i) “coercive practice” means impairing or
harming, or threatening to impair or harm,
directly or indirectly, any party
or the property of the party to influence
improperly the actions of a party; and

iv) “Collusive practice” means an arrangement
between two or more parties designed to
achieve an improper purpose, including
influencing improperly the actions of another
party.

(b) will reject a proposal for award if it determines
that the tenderer recommended for award has
engaged in prohibited practices in competing for
the tender in question.

(c) may declare a tenderer ineligible, either
indefinitely or for a stated period of time, if, at any
time, the Bank determines that the tenderer has
engaged in prohibited practices in competing for,
or in executing the contract

3.2 Furthermore, tenderers shall be aware of the
provisions stated in Section V (Broad Scope of work,
General terms and Conditions and Duties and
responsibilities of security guards & supervisor)

4. E- Tender Document

4.1 Tender shall consist of documents (Part-1 & Part-Il).
Part | contains technical and commercial eligibility
conditions (all sections and annexures) along with
any schedules, addendum or corrigendum etc.
issued by Reserve Bank of India for the purpose.

4.2 Part-ll contains only financial/price bid.
4.3 Tenders are advised to study the E-TENDER
documents thoroughly.

4.4 Submission of e-tender shall be deemed to have
been done after careful study and examination of the
e-tender documents with full understanding of its
implications.
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5. Eligible Tenderers/
Eligibility Criteria

The Agency participating in the bidding process shall
submit copies of documentary proof along with the tender
form and Agency not conforming to any of these criteria will
not qualify for empanelment or short listing:

5.1 The Agency must be a legally recognized business
entity i.e., Proprietary Firm, Partnership Firm, LLP
Firm, Companies Registered under Companies Act
for providing Security guards’ services.

5.2 The Agency should a have valid "The Private
Security Agencies (Regulation) Act, 2005" license for
the entire State of Odisha. The license must remain
valid during the period of the contract and should be
renewed time to time.

(a) The Agency should have credible supervisory
infrastructure and network and have their own
office/ branch in Bhubaneswar. Documentary
proof for the same to be submitted.

5.3 Experience - The Agency should be continuously in
business (for providing security guards) at least for
five years as on December 31, 2024. (As per
Annexure 1)

5.4 Client Report — The Agency should submit client
reports for satisfactory completion/performance from
minimum three different clients. (As per Annexure II)

5.5 Estimated Cost & Cost of previous works - The
estimated cost of the contract is approx.
%4,90,00,000/- (Rupees Four Crore Ninety lakhs
only). The agency is required to submit proof of
experience of having successfully completed similar
works (providing security guards) during last five
years ending December 31, 2024 as under (submit
copies of work orders):

(@) Three similar works (providing security guards)
each costing not less than %1,96,00,000/-
(Rupees One Crore Ninety Six lakhs only) i.e.
40% of estimated tender cost.

OR

(b) Two similar works (providing security guards)
each costing not less than %2,45,00,000/-
(Rupees Two Crore Forty five lakhs only) i.e.
50% of estimated tender cost.
OR

(c) One similar work (providing security guards)
costing not less than %3,92,00,000/- (Rupees
Three Crore Ninety two lakhs only) i.e. 80% of
estimated tender cost.
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5.6 Annual Turnover — Should have a minimum annual
turnover of amount equal to ¥4,90,00,000/- (Rupees
Four Crore Ninety lakhs only) from provision of
providing security guards services, during the last
three financial years i.e. March 31, 2024.
(As per Annexure V)

5.7 Registrations - Agency should submit copies of
following registration certificates:

a) Certificate of Registration with Registrar of
Companies under the Company Act 2013 along
with Memorandum and Article of Association.

b) Copy of “The Private Security Agencies
(Regulation) Act, 2005" license for the state of
Odisha.

c) Registration  Certificate under Shops &
Establishment Act.

d) Certificate from ESI Corporation (latest).

e) Certificate from EPF Organization under EPF &
Misc. Provision Act. 1952 (latest).

f) Valid Registration Certificate under Contract
Labour Act (Regulation & Abolition) 1970.

g) Registration Certificate for Service Tax.

h) Solvency certificate from its banker specifically
for the purpose of the work for amount Rupees
%4,90,00,000/- (Rupees Four Crore Ninety lakhs
only) the issued date of the solvency certificate
should not be older than December 31, 2024.

5.8 Details of Bank accounts & undertaking for receiving
payments through NEFT. Full particulars of their
Bank accounts, like account No., type, when opened,
IFSC Code etc. should be given. Tendering
firms/companies should have current account in
scheduled Banks and should give an undertaking
that they are ready to receive the payments through
National Electronic Funds Transfer (NEFT).

B. Contents of Tender Document

6. Sections of Tender 6.1 The Tender Document consist of two parts which
Document includes all the Sections indicated below and should

be read in conjunction with any Article/Section issued

in accordance with Instructions to Bidders.

Tendering Procedures

e Section-I: Schedule of Tender

e Section-Il: Important  Instructions  for
e-procurement
e Section-lll: General instructions to Bidders
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e Section-IV: Evaluation / Selection Criteria

Conditions of Contract and Contract Forms

e Section-V: Broad Scope of work, General
terms and  Conditions, Duties and
responsibilities of security guards and
supervisor, General Instructions regarding
Technical and Financial bids.

e Annexure | to VI

e Part-1l (Financial Bid)

7. Clarification of
Tender document,
Pre-bid meeting

7.1 A tenderer requiring any clarification on this
document shall contact the Bank in writing at the
email address mentioned in this document or raise
enquiries during the Pre-bid meeting.

7.2 The Pre-Bid meeting will be conducted on
February 12, 2025 at 11:30 hrs at Reserve Bank of
India Pt. Jawaharlal Nehru Marg, P.B.No. 16,
Bhubaneswar - 751001, Odisha. Bidders may also
clarify the issues telephonically or in person as per
the contacts furnished in this document.

8. Amendment of
Tender Document

8.1 At any time prior to the deadline for submission of
Tenders, the Bank may amend this document by
issuing amendments/ corrigendum on RBI website
(www.rbi.org.in) / e-portal.

8.2 Any amendments/corrigendum issued shall be a part
of this document.

8.3 To give prospective tenderers reasonable time in
which to take any / all amendments / corrigendum
into account in preparing their Bids, the Bank may, at
its discretion, extend the deadline for the submission
of Tenders.

C. Preparation of Tenders

9. Cost of Tendering

9.1 The tenderer shall bear all costs associated with the
preparation and submission of its Tender, and the
Bank shall not be responsible or liable for those
costs, regardless of the conduct or outcome of the
Tendering process.
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10. Documents
Comprising the
Tender

10.1 The Tender shall comprise the following:

a) Notice Inviting Tender

b) Technical Bid Details

c) Financial Bid Details

d) Earnest Money Deposit: Intending tenderers
has to deposit a sum of X 9, 80,000/- (Rupees
Nine lakhs Eighty Thousand only) paid through
NEFT/ DD/ BG only to following account:
Beneficiary Name- Reserve Bank of India
Account No: 186004001
IFSC code: RBISOBBPAO1 (5th and 10th
character in IFSC code are zeros)

e) Bids not accompanied by EMD, shall be
treated as non-responsive, and will be
summarily rejected by the Bank.

f) Performance Bank Guarantee to be furnished
after award of contract by the successful
tenderers

g) Contract Agreement (after award of contract
by the successful tenderers).

10.2 Part - | — Technical Bid

a) All Sections and Annexures are the part of
Technical bid. Please note that prices should
not be indicated in the Part | (Technical Bid).
Technical bid may be submitted on
www.mstcecommerce.com/eprocn

b) Documentary proof of Pre-qualification/Eligibility
criteria  must be uploaded online on
www.mstcecommerce.com/eprocn

c) EMD shall be part of Technical Bid.

10.3 Part - Il — Financial Bid

a) Currency of Bid: Bid prices shall be quoted in
Indian Rupees only. These prices should
include all costs associated with the work
including any out of pocket / mobilization
expenses, tools, uniforms of worker, all other
logistic as mentioned in the tender, all taxes
(Exclusive of GST), charges, levies, cess,
insurance, transportation, entry taxes,)
Labour, other Govt Taxes , Minimum wages
of Central Government and EPF / ESI
contribution, etc. as applicable as per rules.

b) No conditional/optional quote shall be
accepted.

11. EMD as Tender
Security and
Transaction Fee

1.1 The tenderers shall deposit EMD of
%9,80,000/- (Rupees Nine lakhs Eighty Thousand
only) through NEFT/ DD/ BG only and Transaction
fees to be eligible to bid online in the e-tender.
Transaction fees is non-refundable. No interest will
be paid on EMD.
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11.2 Tenders without EMD (if not exempted) will
not be accepted under any circumstances.

11.3 Transaction fee is non-refundable. A vendor
will not have the access to online e-tender without
making the payment towards transaction fee.

1.4 The EMD of unsuccessful tenderers shall be
discharged/returned by RBI after award of work to
successful bidder.

11.5 The EMD of the Successful Bidder shall be
returned to the Bidder after submission of
Performance Bank Guarantee as per tender
condition, without interest.

NOTE: Bidders are advised to remit the transaction fee well
in advance before the closing time of the event so as to give
themselves sufficient time to submit the bid.

12. Forfeiture of EMD

121 The EMD shall be forfeited in the following
circumstances:

a) Made misleading or false representations in
the forms, statements and attachments
submitted, suppressed any  material
information, details of any legal proceedings
pending in the court which might otherwise
would have created any impact on the
eligibility criteria; or

b) Tenderer left blank the column of the Part Il
/Financial Bid or submitted multiple financial
bids.

c) if a Tenderer withdraws his Bid during the
period of Bid Validity, or

d) The Tenderer has been blacklisted by any
government agency, PSU and the blacklisting
is still in force.

e) In the case of the Successful Tenderer, if he
fails to complete the work within the
prescribed time limit.

13. Letter of Tender

13.1 The tenderer shall submit the Tender using the
digital signature class 3 via e-tendering process
without any alterations. All blank spaces shall be
filled in with the information requested.

14. Documents
Establishing the
qualifications of the
Tenderer

141 To establish its qualifications to perform the
Contract in accordance with Section-lll (Para 5), the
tenderer shall provide the information in the format
prescribed in tender document.

15. Visitto
deployment sites

151 The bidder is required to provide security
guards and is advised to visit and acquaint himself
with the operational system. The costs of visiting the
deployment sites shall be borne by the bidder. It shall
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be deemed that the Agency has undertaken a visit
to the deployment sites and is aware of the
operational conditions prior to the submission of the
tender documents.

16. Period of validity
of Tenders

16.1 The Tender validity period shall be 90 days
from the date of opening of technical bid.

16.2 In exceptional circumstances, prior to the
expiration of the Tender validity period, the Bank may
request tenderers to extend the period of validity of
their Tenders. The request and the responses shall
be made in writing.

D. Submission and Opening of Tenders

17. Submission and
Marking of Tenders

171 Tenderers submitting tenders electronically
shall follow the electronic tender submission
procedures specified in the Instructions regarding
E-Tender.

17.2 The tenderers may submit online their
Financial Bid (competitive rates) in prescribed format
(Part-1l) along with copies of necessary documents
as indicated in the “Technical Bid” (Part-1). E-Tender
with all information shall be submitted on or before
the prescribed time and date. Incomplete Tenders
will be summarily rejected.

17.3 The tenderers shall quote rates inclusive of all
components factored as illustrated in cost analysis.

17.4 If desired / prescribed information is not
submitted, the Bank will assume no responsibility for
rejection of Tender.

18. Deadline for
Submission of
Tenders

18.1 Tenders must be filled online through
e-tendering process mentioned in this document, not
later than the date and time indicated in this
document.

18.2 The Bank may, at its discretion, extend the
deadline for the submission of Tenders by amending
the Tender Document.

19. One Bid per
Bidder

19.1 Each bidder shall submit only one tender
either by himself or as a partner in joint venture or as
a member of consortium. If a bidder or if any of the
partners in a joint venture or any one of the members
of the consortium participate in more than one bid,
the bids are liable to be rejected.

20. Late Tenders

20.1 No Tender after the deadline shall be allowed
on the portal.

E-Tender for Annual Service Contract for providing unarmed security guards for Bank’s office premises, Data Centre project site and
residential colonies located in Bhubaneswar

Page 22 of 60



21. Tender Opening

211 The Bank shall open the Tender (Part-l)
electronically on the notified date. Part-Il will be
opened for those bidders who qualify in Part-l. Date
of opening of Part-Il will be notified by email to the
successful bidders on their valid email address.

E.

Examination of Tenders

22. Confidentiality

221 Information relating to the evaluation of
Tenders shall not be disclosed to tenderers or any
other person not officially concerned with such
process until information on Contract award is
communicated to all tenderers.

23. Clarification of
Tenders

231 To assist in the examination, evaluation,
comparison of the Tenders and qualification of the
tenderers, the Bank may, at its discretion, ask any
tenderer for a clarification of its Tender, allowing
a reasonable time for response. Any clarification
submitted by a tenderer that is not in response to a
request by the Bank shall not be considered. The
Bank’s request for clarification and the response
shall be in writing. No change in the prices or
substance of the Tender shall be sought, offered, or
permitted, except to confirm the correction of
arithmetic errors discovered by the Bank in the
evaluation of the Tenders.

23.2 If a tenderer does not provide clarifications of
its Tender by the date and time set in the Bank’s
request for clarification, its Tender shall be liable to
be rejected.

F.Te

nder Evaluation and Comparison

24. Evaluation of
Tenders

24 1 The Bank shall use the evaluation criteria
indicated in Section IV.

25. Qualification of
the Tenderer

251 The Bank shall determine, to its satisfaction,
whether the selected tenderer meets the qualifying
criteria in accordance with Section Ill (Para 5).

26. Bank’s Right to
Accept Any Tender,
and to Reject Any or
All Tenders

26.1 The Bank reserves the right to accept or reject
any tender, and to annul the Tendering process and
reject all Tenders at any time prior to contract award,
without thereby incurring any liability to tenderers or
assigning any reason thereof. Further the conditional
bids shall be rejected out-rightly.
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27. Award Criteria

271 The Bank shall shortlist the tenderer based on
the evaluation criteria detailed in Section |V
(Evaluation Criteria).

28. Notification of
Award

28.1 The tenderer who qualifies the Technical
Evaluation including Site visit evaluation and is L1 in
Financial Bid shall be awarded the tender.

28.2 Until a formal contract is prepared and
executed, the notification of award shall constitute a
binding Contract. The successful tenderer shall be
ready to take over entire work within 7 days of
notification of award of work.

29. Signing of
Contract

29.1 The successful tenderer shall execute an
agreement with the Bank on Non-Judicial stamp
paper of value as applicable within 15 days of award
of work. The stamp duty shall be borne and paid by
the Agency. However, the issue of intimation of
award of work by the Bank shall be considered as
binding contract, as though such an agreement has
been executed and all the terms and conditions shall
apply on this contract.

30. Performance
Security

30.1 The successful tenderer shall furnish along
with the contract the Performance Bank Guarantee
(@ 5% of the contract value. The PBG shall be
valid for two months beyond the period of
contract.)

30.2 Failure of the successful tenderer to submit
the Performance Bank Guarantee shall constitute
sufficient grounds for the annulment of the award,
forfeiture of the EMD and blacklisting of such
tenderer.
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Section - IV
i / T4 ATU¢S

Evaluation / Selection Criteria
Evaluation Matrix

1. First, Part-l (Technical bid) will be evaluated. Tenderers shall furnish information
for Technical Evaluation as per Standard Format (Technical Bid Form - 2).

2. Supporting documents for the various items indicated should be submitted for
Technical evaluation.

3. The Bank shall scrutinize the information and documents submitted by the
tenderer vis-a-vis eligibility criteria and evaluate the feedback from bankers,
existing clients as also the findings from site visit to take decision regarding
qualification in Technical Evaluation.

4. The financial bids of all the technically qualified firms/agencies/bidders will be
opened for financial evaluation. The work will be awarded to the lowest bidder
L-1 agency.

5. If an identical bid is made by two or more firms in the calculation, a decision
such as splitting the quantity/obtaining discount on already quoted amount in
sealed envelope from such tenderers shall be taken for selecting the L-1 bidder

as per Bank’s discretion.

E-Tender for Annual Service Contract for providing unarmed security guards for Bank’s office premises, Data Centre project site and
residential colonies located in Bhubaneswar

Page 25 of 60



PART |

RESERVE BANK OF INDIA
PROTOCOL & SECURITY CELL
BHUBANESWAR

(Terms and conditions and Technical Specifications)

E-Tender No: RBI/Bhubaneswar Regional Office/HRMD/7/24-25/ET/775

E-TENDER for
Annual Service Contract for providing unarmed private security guards
(preferably Ex-servicemen) for Bank’s Office premises, Data Centre Project site
and Residential colonies located in Bhubaneswar
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Section -V
BROAD SCOPE OF WORK

1. The estimated number of unarmed security guards (preferably Ex-Serviceman) to be
deployed in the Bank’s residential colonies, Data Centre project site and Main office
building premises will be 90 including 03 Supervisor with the provision of increasing/
decreasing the numbers as and when required. The deployment details are as follows:

i. RBI Officers Quarters at Nayapalli, Bhubaneswar (10 Security Guards including
reliever) — 24 hours surveillance in three shifts in a day / night on all seven days
in a week (i.e. 3 security guards would be deployed per shift). Each shift shall be
for 8 hours which shall strictly be followed by ensuring three guards per shift.

ii. RBI Staff Quarters at Unit 4 (07 Security Guards including reliever) - 24 hours
surveillance in three shifts in a day on all seven days in a week (i.e. 02 security
guards would be deployed per shift). Each shift shall be for 8 hours which shall
strictly be followed by ensuring two guards per shift.

ii.  RBI Staff Quarters at Baramunda (07 Security Guards including reliever) - 24
hours surveillance in three shifts in a day on all seven days in a week (i. e 02
security guards would be deployed per shift). Each shift shall be for 8 hours which
shall strictly be followed by ensuring two guards per shift.

iv.  Main Office Building Premises at Reserve Bank of India Pt. Jawaharlal Nehru
Marg, P.B.No. 16, Bhubaneswar - 751001, Odisha (13 Security Guards including
reliever and a lady guard) - to be deployed at Bank’s car parking area, contact
center, bike parking area and main gate area for 24 hours surveillance in three
shifts in a day on all seven days in a week (detailed deployment of guards per
post per shift will be advised letter). Each shift shall be for 8 hours which shall
strictly be followed by ensuring one guard per shift.

v. Data Centre project site premises at Info Valley, Harapur, Odisha-752054. (50
Security Guards including all relievers) - to be deployed at various locations of
the Data Centre project site in 03 shifts to ensure 24 hours surveillance in three
shifts in a day on all seven days in a week (detailed deployment of guards per
post per shift will be advised letter). Each shift shall be for 8 hours which shall
strictly be followed by ensuring one guard per shift. (Please note: As on date 17
Security Guards are required at DC Project site, which may further be
increased/decreased as per subsequent requirement)

vi.  Additionally 03 Supervisors to be deployed for overall supervision of day-to-day
deployment of guards, leave management, weekly offs etc. at all the above
deployment sites.

vii.  The shifts are subject to change as per the discretion of Bank.

2. Eligibility criteria for security guards and supervisor:
i. Security Guards and supervisor should satisfy the standard of physical fithess
and antecedents verified as mentioned under rules made by Government of
Odisha under PSARA Act,2005 (i.e. Odisha Private Securities Agencies Rules,
2021). Non-compliance to the said rules will result in suitable penal action
including removal of the guard and cancellation of the contract if remedial
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measures are not taken promptly or deficiencies in this area are observed
frequently.

ii. All Security Guards and supervisor should have working knowledge of English,
Hindi and local languages, good physique and at least one-year experience in
security services in any organisations of repute. They should bear good moral
character.

. The security guards and supervisor shall be deployed by the Agency to the Bank from

out of his pool of security staff who shall be the direct employees of the Agency for all

purposes and object, under the labour and welfare laws in force from time to time,
including contract labour legislations.

. Credentials/antecedents - Each Security Guard and supervisor must be verified and
their antecedents checked (police verification) strictly as per the Odisha Private
Securities Agencies Rules, 2021. The agency will submit the report before deployment
of the guards. Non-compliance to the said PSARA rules 2021 will result in suitable penal
action against the agency including removal of the guard from his duties at the Bank’s
premises and cancellation of the contract if corrective measures are not taken promptly
and repeated instances of deficiency is observed.

. In case, any of the guard so provided is not found suitable by the Bank, the Bank shall
have the right to ask for his replacement without giving any reason thereof. It will be the
responsibility of the agency to ensure that approved strength is maintained at all the
times and security services continue without any break.

. The security guards deployed by the Agency for posting at the Bank's premises, Data
Centre project sites and residential colonies shall be the direct employees of the Agency
for all legal purposes and shall be under his direct and complete control. The Agency
shall supervise over them at all times and ensure that they carry on the work properly
and faithfully to the Bank's satisfaction. For the purposes of ensuring this satisfaction,
the Bank may from time to time at the prescribed periodicity or by surprise do inspections
of Security Guards etc. through its own Security Officials or any other officer designated
for the purpose.

. The Agency shall comply with the statutory provisions of Contract Labour (Regulation &
Abolition) Act, 1970; Employees State Insurance Act 1948; Workman’s Compensation
Act,1923;Payment of Wages Act,1936;The Employees Provident Fund(and
Miscellaneous Provisions) Act, 1952; Payment of Bonus Act 1965; The Minimum Wages
Act, 1948; Employees Liability Act, 1938; Employment of Children Act 1938; Maternity
Benefit Act 1961, and/or any other rules/regulations and/or statutes that may be
applicable to them and as amended from time to time. Bank reserves the right to call for
proof of such compliance when deemed necessary and Agency shall abide by the same.
The Agency shall be solely responsible for any violation of provision of the above-
mentioned legislative enactments or any other statutory provisions and shall further keep
RBI, Bhubaneswar indemnified from all acts of omission, fault, breaches and / or any
claim, demand, loss, injury and expense arising out from the non-compliance of the
aforesaid statutory provisions.
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8. The Agency shall be required to obtain a license, from the office of the Assistant Labour
Commissioner, Government of India, Bhubaneswar as provided under section 12(1) of
the Contract Labour (Regulation & Abolition) Act, 1970 read with section 21 Contract
Labour (Regulation & Abolition) Central Rules, 1971 and also comply with the other
requirements of the above Act or any other law as applicable, failing which it alone would
be responsible for actions/ proceedings ensuring thereto. The Bank shall not be held
responsible for acts, commissions or omissions of the Agency and shall in no way be
made liable to the labourers engaged by the Agency.

9. Agency’s failure to fulfil any of the obligations here under and / or under the said
Acts/rules/ regulations/ or any bye-laws or rules framed under or any of these, the RBI,
Bhubaneswar shall be entitled to recover any of such loses or expenses, which it may
have to suffer or incur on account of such claims, demand, loss or injury, from the
Agency’s monthly payment and Security Money Deposit/Performance Bank Guarantee.

10.The Bank shall deal only with the Agency and it shall be for the Agency to assign the
work to the security guards posted / appointed by him at the Bank's premises from time
to time in accordance with the Bank's instructions. In the event of the Bank considering
the act/conduct of any of the security guards posted / appointed by the Agency to be
derogatory to and not in due discharge of the duties and responsibilities entrusted to him
and reporting such act / conduct to the Agency, the Agency shall forthwith take
appropriate action to protect the Bank's interest. Further, upon the Bank reporting and
demanding withdrawal of any of the security guard posted at its said premises for the
reason that their conduct and behaviour or the performance of the duty entrusted to
them is not considered satisfactory by the Bank or for any other reason, the Agency shall
forthwith replace the said guard by / with suitable guard. The decision of the Bank in this
regard shall be final, conclusive and binding upon the Agency, who shall ensure that the
services provided by him are to the satisfaction of the Bank. Subject to this clause, the
Agency has the right to transfer in the discharge of its obligations under the Agreement
and in its absolute discretion any of the security guards as it may determine, posted by
him on the premises of the Bank, dc project site and colonies, provided however that he
shall keep the Bank informed of the same, and any other changes contemplated by him
will be duly communicated to the Bank, as far as possible in advance.

11.1t shall be the responsibility of the Agency to ensure that the Security Guards deployed
by him are physically fit, active, healthy, smart, and intelligent with good bearing, honest
and competent, free from any disease contagious or otherwise. The responsibility of
their discipline will be that of the Agency. The persons provided should have proper
knowledge of their job. Persons so engaged by the Agency shall be properly trained
Security personnel of high integrity and good conduct and preferably below the age of
55 years. In no circumstances, guards below 21 years of age should be employed.

12.The Agency shall provide minimum two sets of uniform for winter and summer and
ensure that the guards are always in proper uniform to be supplied by the Agency, while
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on duty. In this regard, the Agency shall at his own cost provide to the security guards
sets of uniform, boots, caps, jackets for winter, belts, badges and other security
equipment like lathis/batons, torches, cells, whistle, registers and stationery as approved
by the Bank and for the proper maintenance of the same the Agency alone shall be
responsible or liable.

13.The Agency will maintain an attendance register in which day-to-day deployment of
personnel will be entered. While raising the bill, the deployment particulars of the
personnel engaged during each month, shift wise, should be shown. The register shall
remain available round the clock for inspection by the authorized representatives of the
Bank.

14.The Agency shall comply with or cause to be complied with the Labour regulations from
time to time in regard to payment of wages, wage period deductions from wages,
recovery of wages not paid and deductions unauthorised made, maintenance of wages
book, wage slip, publications of scale of wages and terms of employment, inspection
and submission of periodical returns.

15.The Bank shall not be responsible for payment of any compensation for death of or injury
or accident to any of the Security Guards that may arise out of and in the course of their
duties and employment. It is agreed and understood that the Agency shall alone be
liable to pay such damages or compensation to such Security Guards.

16. In case of sickness, leave, or absence from duty for whatever cause, of Security
Guards, the Agency shall undertake to replace such Security Guards. On occasion when
it is not possible to provide the replacement immediately, the Agency shall ensure that
no postis left unmanned. The Bank will not be liable for payment whatsoever on account
of replacement of Security Guard, which shall be the obligation of the Agency.

17.The Agency shall submit details, such as names, parentage, residential address, age
etc., along with recent photograph of the persons deployed by him. For the purpose of
proper identification of the employees of the Agency deployed for the work, it shall issue
identity cards bearing their photographs / identification etc. and such employees shall
display their identity cards at the time of duty.

18.The Agency shall alone be liable to pay the salaries / wages at all times that the same
are not below the minimum wages prescribed under law, contributory saving fund,
Gratuity, Risk Insurance and ESIS to the Security Guards provided to the Bank as and
when due and shall maintain all necessary records. It is agreed and understood that
such Security Guards shall not be considered employees of the Bank and shall not have
any claim or right against the Bank. However, Bank reserves the right to call for and
inspect such records, as and when deemed fit by the Bank and Agency shall supply the
same to the Bank within a reasonable time say not exceeding four days. The Agency
shall pay the employer’s contribution with regard to Provident Fund and Employee State
Insurance Fund as per the provisions of the "Employees Provident Fund and
Miscellaneous Provisions ACT, 1952 and Employees State Insurance Act, 1948”.
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Agency has to deposit the ESI & EPF contribution in respective organizations (ESIC &
EPFO) and he has to ensure that all his employees are given ESI Card and EPF Card
immediately.

19. The Performance Bank Guarantee deposited by the Agency shall be liable to be forfeited
or appropriated in the event of unsatisfactory performance of the Agency and / or loss/
damage if any sustained by RBI, Bhubaneswar on account of failure or negligence of
the guards deployed by him or in the event of breach of the agreement by the Agency.

20.The Agency shall give weekly off to their security guards and shall provide a reliever in
their place. The representative of the Agency is required to conduct surprise check
frequently at least twice a week during late hours and to see themselves that their guards
are discharging duties faithfully and properly and also submit their report to the official
identified by the RBI. No double duty is allowed except in exceptional/emergency cases
that too not more than two duties in a month per guard. If any security matter arises
during the course of duty by the guards which involves police interference, the
representative of the Agency should pursue the case and do all the formalities like filing
FIR etc. with the Police. Agency shall be liable to pay applicable over time allowance if
any, and the Bank in this regards will entertain no claim.

21.That during the tenure of duty the security guards shall protect the property of Reserve
Bank of India and do other security duties as assigned through the Agency by the
officer(s) so authorised by the Bank in the normal circumstances. However, in case of
emergency etc. when the Agency cannot be approached immediately such duties can
be assigned to the security guards/supervisor so deployed directly by such officer(s)
authorised by the Bank and such security guards/supervisor will abide by such
instructions.

22.That any loss of official property of Reserve Bank of India due to negligence of personnel
so deployed will be recoverable from the Agency and the same shall be determined after
giving due notice to the Agency. Decision in this regard will be taken by Competent
Authority i.e. Deputy General Manager / General Manager. However, Agency will have
the right to appeal to the Regional Director whose decision will be final in the matter.

23.As mentioned elsewhere in this tender document, it is clarified here once again that the
Bank has no responsibility of enforcing any service condition, which the Agency may
have with its own employees / guards / supervisors / officers who may be put on duty to
guard the Bank’s premises, as they are having no connection with the Bank. However,
for its own information, research and analysis, budget / administrative measure if the
Bank calls for any information from the Agency, it shall be providing the same within four
days. Also, the Bank expects that they will be good employers to their own employees
so that the Bank receives no complaints from them about their own service conditions
which may cause possible embarrassment to the Bank's image.
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GENERAL TERMS & CONDITIONS

1. Agreement between the Agency and the Bank: The successful bidder / Agency
shall execute an Agreement in duplicate on a non-judicial Stamp Paper of
appropriate value, as per the format provided by the RBI, and all the expenses
shall be payable by the Agency. A copy each of the agreement to be retained by
both the RBI and the Agency.

2. Pay Structure: Pay Structure of security guards (unarmed) shall be as per the
latest recommendation of Central Minimum Wages for Watch and Ward (without
arms) for “Area B”. Minimum Wages (Basic + VDA) of Supervisor (Ex-
servicemen) will be @ 1.33 times of the wages of security guards (unarmed).

a) The quoted service charge will cover the cost of Agency profit & overhead,
insurance and all taxes (except GST). The payment thereon will be made after
the same is duly certified by the Bank's Officers that the services have been
provided satisfactorily and after deducting all statutory dues/taxes, etc.

b) The quoted service charge will be firm and not subject to labour conditions,
exchange variations or any other condition whatsoever. The agency will be
bound to pay statutory Central Govt. minimum wages to the workforce
employed by him / them, therefore, rate should be quoted keeping this in mind.
Tenders having ‘quoted rates’ below the Central Govt. minimum wages are
bound to be rejected.

c) The quoted service charge shall also include Insurance charges (Workmen
compensation and Third-Party liability), and all applicable existing or future
taxes levied by the Central Government or any State or Local authority.

d) To accommodate and to promote competitiveness among the agencies, RBI
Bhubaneswar advises the agencies to determine the service charge on
parameters such as Deployment / Training Cost, Administrative & Overhead
Charges, Uniform/ knitting Cost, insurance related cost & Profit Margin.

e) Bank shall consider the changes in pay structure as recommended by Central
Govt. (Central Minimum Wages) if published during the period of the contract.
The Agency will have to submit valid notification of the Central Govt. in this
regards.

3. Insurance: The Agency should necessarily take insurance cover (Workmen
Compensation policy and Third-Party Liability) against the personal injuries likely
to be suffered by the security guards, supervisor while doing the Bank’s work. It
shall ensure that the insurance cover is kept alive during the tenure of the
agreement with Bank. Agency shall provide a copy of insurance cover (valid for
entire contract period) to the Bank. If the successful Tenderer does not provide
these policies, the Bank reserves the right to take the above insurance policies
themselves and recover the cost thereof from the bill of the successful tenderer.

4. Terms of Payment / penalty for late payment to workers: The Agency will not
be paid any payments in advance. Payments will be made on a monthly basis.
The agency shall pay to the workers employed by him as per the timeline fixed in
Sec 5 of The Payment of Wages Act, 1936 read along with The Payment of
Wages (Procedure) Rules, 1937 and submit the bill including documentary
evidence in support of salary deposited and other statutory payments to security
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guards. Any delay in respect of payment of wages shall attract a penalty @500/-
per day for the delayed period in the first instance and @ 700/- per day for delayed
period from second instance onwards for the late payment to workers. Decision
of the Bank in this regard shall be final. The bills shall be scrutinized and release
of payment will be made once the Bank is satisfied that the bills are in order.

a) Bank will deduct tax at source and all other statutory taxes/ charges etc. as

applicable from time to time from the amount payable to the Agency.

b) The Agency must ensure that security guards engaged by them must receive

their entitled wages in time as per Gol instructions; such timely payment shall be

independent of whether the Bank has released payments against the bills
submitted by the Agency. In view of this, the following procedure will be adopted.

The bills shall be submitted along with the following documents in respect

of the contractual employees deployed at RBI Bhubaneswar, mandatorily:

(i) Current month Invoice Copy.

(ii) Current month Wage Register (Form XVII [See rule 78(1) (a) (i) of The
Contract Labour (Regulation and Abolition) Central Rules, 1971], duly signed
by the individual contract Labourers.

(iiif) Current month Attendance Register/Sheet.

(iv)Current month ESI remittance challan (if applicable) with consolidated and
breakup details.

(v) Current month EPF remittance challan, as applicable, with consolidated
and breakup details.

(vi) Bank statement of the agency duly authorized by Bank officials having details
of salary Payment made to each employee.

(vii) Proof of any other payment (bonus etc.) made to the contractual
employees.

(viii) Certificate by the Agency declaring that they are adhering to the
applicable forms under the Minimum Wages Act, 1948 (XI of 1948) and all the
applicable rules under the Act issued by the Government of India from time to
time, EPFO, ESIC (if applicable), Bonus and all other Act/Rules issued by the
Government of India in connection with employment of labours.

c) The Agency shall compulsorily issue the salary slip to their security guards. A

tentative format is as under:

Name of Employee’s Month Designation

No. of Days/Duties present: -
SALARY STATEMENT ESI No.
Payable paid PF No.
BASIC DEDUCTIONS AMOUNT
BONUS EPF (%)
HRA ESI (%)
GRATUITY SECURITY DEPOSIT
OTHERS ALLOW. TOTAL DEDUCTION:
ADD. ALLOW/LATE DUTY
GROSS WAGES
oT
GROSS WAGES + OT
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DEDUCTIONS (TAXES AND ANY
OTHER CHARGES)
NET PAYABLE (Rs.)

5. Financial Inclusion: The successful tenderer/Agency / firm / company/ Agency
shall ensure that all the staff deployed in the Bank premises is having a Saving
Bank Account along with an ATM card. Payments of wages shall be paid through
NEFT/ RTGS only.

6. Liquidated damages and immediate termination: In case of breach of any/or
more of the conditions in the agreement and/or services provided by the Agency
are found not satisfactory (not maintaining the man power, found not alert on duty,
indiscipline and improper uniform/turnout etc.) during any period of the
agreement, an amount subject to (maximum) 10% of the total monthly bill would
be deducted as liquidated damages for one month and if the performance
continues to be unsatisfactory in any of the subsequent months the services of
the Agency can be terminated by giving a short notice of seven days depending
upon the severity of the non-satisfactory service. The nature of deficient service
for which penalty can be imposed or contract shall be cancelled / terminated will
be decided solely at the discretion of the Bank. The penal action may also include
disqualifying the Agency for participation in the future tenders of the Bank.

7. Sexual Harassment: The successful Agency shall comply with the provisions of
“the Sexual Harassment of women at workplace (Prevention, Prohibition and
Redressal) Act, 2013”. In case of any complaint of sexual harassment against its
employee/personnel/representative within the premises of the Bank, the
complaint will be filed before the Internal Complaints Committee constituted by
the successful Agency and the successful Agency shall ensure appropriate action
under the said Act in respect to the complaint.

8. Any complaint of sexual harassment from any aggrieved employee of the
successful Agency against any employee of the Bank shall be taken cognizance
of by the Regional Complaints Committee constituted by the Bank.

9. The successful Agency shall be responsible for educating its
employees/personnel/representatives about prevention of sexual harassment at
workplace and related issues.

10. The successful Agency shall be responsible for any monetary compensation that
may need to be paid in case the incident involves the employees of the successful
tenderer/Agency / firm / company/ Agency, for instance any monetary relief to
Bank’s employee, if sexual misconduct by the employee of the successful Agency
is proved.

11.The successful tenderer/Agency / firm / company/ Agency shall ensure that none
of its employee/personnel/representatives will enter or remain in the Bank's
premises beyond the specified time limits unless absolutely necessary for fulfilling
successful Agency obligations and with permission of the Bank Security officials.

12.Non-Disclosure Clause:

a) The successful Agency shall not disclose directly or indirectly any information,
materials and details of the Bank’s infrastructure / systems/ equipment etc,
which may come to the possession or knowledge of the successful Agency
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during the course of discharging contractual obligations in connection with this
tender, to any third party and shall at all times hold the same in strictest
confidence.

b) The successful Agency shall treat the details of the contract as private and
confidential, except to the extent necessary to carry out the obligations under
it or to comply with applicable laws.

c) The successful Agency shall not publish, permit to be published, or disclose
any particulars of the works in any trade or technical paper or elsewhere
without the previous written consent of the Bank/Employer.

d) The successful Agency shall indemnify the Bank/Employer for any loss
suffered by the Bank/Employer as a result of disclosure of any confidential
information. Failure to observe the above shall be treated as breach of
contract on the part of the successful Agency and the Bank/Employer shall be
entitled to claim damages and pursue legal remedies.

e) The successful Agency shall take all appropriate actions with respect to its
employees/personnel/representatives to ensure that the obligations of non-
disclosure of confidential information under this agreement are fully satisfied.

f) The successful Agency obligations with respect to non-disclosure and
confidentiality will survive the expiry or termination of this agreement for
whatever reasons.

13.Force Majeure: If at any time during the currency of the contract, either party is
subject to force majeure, which can be termed as civil disturbance, riots, strikes,
tempest, acts of God etc. which may prevent either party to discharge his
obligation, the affected party shall promptly notify the other party about the
happening of such an event. Neither party shall by reason of such event be
entitled to terminate the contract in respect of such performance of their
obligations. The obligations under the contract shall be resumed as soon as
practicable after the event has come to an end or ceased to exist. If the
performance of any obligation under the contract is prevented or delayed by
reason of the event beyond a period mutually agreed upon, if any, or seven days,
whichever is more, either party may at its option terminate the contract.

14. Termination of Contract: Without prejudice to what is contained herein above,
the Bank/Employer shall at its sole and absolute discretion, be entitled to
terminate the contract forthwith by written notice without assigning any reason
and without payment of any compensation, if-

a) In the opinion of the Bank/Employer (which shall not be called in question by
the successful Agency and shall be binding on the successful Agency) the
successful Agency fails or refuses to implement the contract to the Bank’s
satisfaction; and/or

b) The successful Agency commits a breach of any terms and conditions of the
contract; and/or

c) Forany reason whatsoever, the successful Agency becomes disentitled under
any law to perform his obligation under the contract; and/or

d) There is any variation in the ownership/partnership of the successful Agency or
its business without the prior permission in writing from the Bank; and/or

e) The successful Agency is adjudged an insolvent/bankrupt or a compromise is
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entered by it with its creditors or if distress or execution or other process is
levied upon it or receiver is appointed for any part of the assets or property of
the successful tenderer/Agency / firm / company/ Agency.

In the event of termination of the contract for any reason whatsoever, the successful

Agency or persons employed by it shall not be entitled for any sum or sums

whatsoever from the Bank/Employer by way of compensation or damages.
15.Stamp Duty and other law charges: The Agency shall bear the stamp duty

and/or other law charges for execution of the agreement pursuant to award of the

contract. The agreement shall be executed in duplicate and the Bank shall retain

the original and the Agency shall retain the duplicate.

16.Integrity Clause: Promise on the part of Employer not to seek or accept any
benefit, which is not legally available. Employer to treat all the bidders with equity
and reason. Promise on the part of bidders not to offer any benefit or
understanding with other bidders with respect to prices, specifications,
certifications, subsidiary contracts, etc. Bidders not to pass any information
provided by Employer as part of business relationship to others and not to commit
any offence under PC/ IPC Act. Bidders to disclose the payments to be made by
them to agents/brokers or any other intermediary. Bidders to disclose any
transgression with any other company that may impinge on the anticorruption
principle.

17.Arbitration:

(a) Any dispute and/or difference arising out of or relating to this contract will be
resolved through joint discussion of the authorised representatives of the
concerned parties. However, if the disputes are not resolved by joint
discussions, then the matter will be referred for adjudication to a sole Arbitrator
to be appointed by the Regional Director, Reserve Bank of India, Bhubaneswar.

(b) The award of the sole Arbitrator shall be final and binding on all the parties.
The arbitration proceedings shall be governed by Indian Arbitration and
Conciliation Act 1996 as amended from time to time. The venue of arbitration
shall be RBI, Bhubaneswar.

(c) The cost of Arbitration shall be borne by the respective parties in equal
proportions. During the pendency of the arbitration proceeding and currency of
contract, neither party shall be entitled to suspend the work/service to which the
dispute relates on account of the arbitration and payment to the Agency shall
continue to be made in terms of the contract.

(d) All matters pertaining to this tender shall be subjected to the jurisdiction of the
courts in Bhubaneswar only.

(e) The tender submitted by the tenderer and all subsequent correspondence and
documents relating to the tender exchanged between the tenderer and RBI,
Bhubaneswar, shall be written in English or Hindi language, unless otherwise
specified in the Tender. However, the language of any printed literature
furnished by the tenderer in connection with its tender may be written in any
other language provided the same is accompanied by an English/Hindi
translation in which case, for purpose of interpretation of the tender etc., the
English translations shall prevail.
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DUTIES AND RESPONSIBILITIES
1. Security Guards: The security guards are responsible for the security of Bank
residential colonies and main office premises. Therefore, a security guards’ duties
and responsibilities include, but are not limited to, the following:

a) The main duties of the Security Guards will be to keep a watch over persons
visiting the premises and check the material during entry and exit wherever they
are deployed.

b) The Security guards manning the security/ check posts should be vigilant and
available at their posts. Patrolling to be carried out on regular basis and its time
wise record to be maintained.

c) The guards will keep a watch on the activities at the entrance/ exit gates as also
inside the colony and any abnormality noticed will be instantly reported to the
Bank.

d) While on duty, the guards will maintain a polite behavior with the employees,
residents and guests.

e) While on duty, the guards will maintain a polite but firm behavior with the
contract labour but should not cause unnecessary obstruction to work.

f) Guards will not involve themselves in any of the activities they are supposed to
check & prevent.

g) No guard, especially in night shift duty will ever be found sleeping. If found,
sleeping on duty, the Bank will impose a penalty of ¥1,000/- per instance.

h) The guard on main gate will maintain a logbook for all visitors, vehicles and a
separate logbook in case of domestic helps, contractors, labour etc.

i) The guards on duty will also keep a watch on all the vehicles parked in the
parking sites located within the premises of the Bank.

j) The guard should ensure that the street-dogs and stray cattle do not enter into
the premises.

k) The Security Guards should be trained to extinguish fire with the help of fire
extinguishing cylinders and other firefighting material available on the spot.
They will also help the firefighting staff in extinguishing the fire or in any other
natural calamities.

l) In emergency situations, Security Staff deployed shall also participate as per
their role defined in the disaster plan, if any, of the Bank. Security Guards should
be sensitized for their role in such situations

m) Any Security Guard on duty shall not leave the premises until his reliever
reports for duty.

n) Any other provisions as advised by the Bank subsequently may be
incorporated in the agreement. The same shall also be binding on the Agency.

o) On-site supervision of parking activities, efficient utilization of parking space
and expeditious traffic flow.

p) Ensure adherence to parking regulations inside the Bank premises as specified
by the Bank.

g) They may use signs or hand signals to guide drivers to the appropriate location
and ensure that they park safely and at the designated place.
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r) They must also be vigilant for any safety or security concerns, such as
suspicious activity or potential hazards in the parking lot.

s) Mobile phones should not be used while on duty.

t) The guards shall not smoke, eat pan, gutka or any intoxicants/drugs during duty
hours.

u) The guards shall wear neat and clean uniform while on duty. He will ensure
good conduct, cooperation and discipline towards his duties, besides being
courteous, well-mannered and attentive.

v) Any other related task given by the Bank to improve Security.

2. Supervisor (Ex -servicemen):

Overall supervision of day-to-day deployment of guards, record keeping there to,
preparation of muster roll and attendance sheet, ensure effective duty and
discipline, training, leave management, and weekly offs etc. at all the above
deployment sites.

Any other related task given by the Bank to enhance overall Security at all the
deployment sites.

E-Tender for Annual Service Contract for providing unarmed security guards for Bank’s office premises, Data Centre project site and
residential colonies located in Bhubaneswar
Page 38 of 60



General Instructions regarding Technical and Financial bids
(To be read in relevance to e-tendering process)
(To be scanned and uploaded)

1. PART- | (Technical bid)

E-tender (Open- twin bid system) are invited from Companies/Firms/Agencies for
providing unarmed security guards (preferably Ex-Serviceman) for Bank’s office
premises, Data Centre project site and residential colonies located in Bhubaneswar
for an initial period of one year (01st April 2025 to 31st March, 2026) as per laid
down contractual obligations. However, the contract can be extended by the Bank
at its opinion for further period of two years, one year at a time, with or without
any variation in terms and conditions, subject to satisfactory performance of
the services and adherence to contractual obligations by the concerned entity. The
estimated value of contract per annum %4,90,00,000/- (Rupees Four Crore Ninety
Lakhs Only).

1.1.Eligibility criteria for participating in the tender. Companies/Firms/Agencies
who fulfil the following pre-qualification criteria are eligible to apply.

S. No

Criteria

Documents Required

Eligible Entities: Bidder must be

a legally recognized business
entity i.e. Proprietary firm,
Partnership firm, LLP Firm,
Companies Registered under
Companies Act.

Annexure — |V along with Certified copy
of certification of
registration/incorporation as applicable
to legal status and other details viz. GST
registration number, PAN number and
EPF registration, ESIC, PSARA License
for Odisha.

Work Experience:

The Agency should be
continuously in business (for
providing security guards) for
at least for five years as on
December 31, 2024.

. The Agency should submit

client reports for satisfactory
completion/performance from
minimum three different
clients.

Estimated Cost & Cost of

previous works- The
estimated cost of the contract
is approx.

¥ 4,90,00,000/- (Rupees Four
Crore Ninety lakhs only). The
agency is required to submit

i) Details of experience has to be
submitted as per Annexure |

ii) As per Annexure Il

iii) Firm is required to submit copies of
work orders/ completion certificate/ any
other proof showing the desired value of
work as required.

E-Tender for Annual Service Contract for providing unarmed security guards for Bank’s office premises, Data Centre project site and
residential colonies located in Bhubaneswar

Page 39 of 60



proof of experience of having
successfully completed
similar ~ works  (providing
security guards) during last
five years ending December
31, 2024 as under (submit
copies of work orders):

a) Three similar  works
(providing security
guards) each costing not
less than % 1,96,00,000/-
(Rupees One Crore
Ninety Six lakhs only) i.e.
40% of estimated tender
cost OR

b) Two similar works
(providing security
guards) each costing not
less than ¥ 2,45,00,000/-
(Rupees Two Crore
Forty five lakhs only) i.e.
50% of estimated tender
cost.

OR

c) One similar work
(providing security
guards) costing not less
than ¥ 3, 92, 00,000/-
(Rupees Three Crore
Ninety two lakhs only)
i.e. 80 % of estimated
tender cost.

3. Annual Turnover - Should | Certificate specifying turnover for FY
have a minimum annual | 2021-22, FY 2022-23 and FY 2023-24 as

turnover of amount equal to ¥ 4, | Per Annexure-V and duly certified by
90, 00,000/~ (Rupees Four practicing chartered accountant with

. Unique Document Identification Number
Crore Ninety lakhs only) from (UDIN) on the certificate.

provision of providing security
guards services, during the last
three financial years i.e., up to
March 31, 2024.

4. Registrations: Should submit | Scanned copies of the Registration
copies of following registration | Certificates to be uploaded
certificates:

E-Tender for Annual Service Contract for providing unarmed security guards for Bank’s office premises, Data Centre project site and
residential colonies located in Bhubaneswar

Page 40 of 60



a) Certificate of Registration
with Registrar of
Companies under the
Company Act 2013 along
with  Memorandum and
Article of Association.

b) Copy of “The Private
Security Agencies
(Regulation)  Act, 2005"
license for the state of

Odisha.
c) Registration Certificate
under Shops &

Establishment Act.

d) Certificate from ESI
Corporation (latest).

e) Certificate from EPF
Organization under EPF &
Misc. Provision Act. 1952
(latest).

f) Valid Registration Certificate
under Contract Labour Act
(Regulation & Abolition)
1970.

g) Registration Certificate for
Service Tax.

h) Solvency certificate from its
banker specifically for the
purpose of the work for
amount Rupees Four Crore
Ninety lakhs only (% 4, 90,
00,000/-) the issued date of
the solvency certificate
should not be older than
December 31, 2024.

5. The Agency should have credible Complete Address along with the
supervisory infrastructure and relevant proofs to be submitted

network and have their own
office/ branch in Bhubaneswar.
1.2 Details of the company/firm/agency:

a) The full particulars of the Company/Firm/Agency, in detail, are required to be
submitted. In case of a company, the certificate of registration, Memorandum
and Articles of Association of the company and other relevant documents and
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particulars of all the directors and responsible officials are required to be
submitted. In case of a partnership firm, the partnership deed, power of attorney,
if any and particulars of all the partners constituting the firm; and in case of an
Agency or Proprietorship, the particulars of the individual/individuals involved
therein along with the name(s) and address(es) etc. are required to be
submitted (Scanned copy to be uploaded).

b) Details of work experience as per the requirements in the pre-qualification
criteria supported by work orders, documents, and certificates shall be
submitted. The details along with documentary evidence of previous
experience, if any, of carrying out works for the Reserve Bank of India at any
other centre should also be given (Scanned copy to be uploaded).

c) Written information about the names and address of the Bankers with full details
like names, present contact / postal addresses, e-mail IDs, telephone (landline
and mobile) nos., etc. of the contact executives (i.e. the persons who can be
contacted at the office of their bankers by the Bank, in case it is so needed)
should be furnished (Scanned copy to be uploaded).

1.3The bidder shall be required to enclose the Check List as given in Annexure—lIl.
Scanned copy of Original Documents to be uploaded online through
‘mstcecommerce portal in PDF format while submission of E-tender (Each file size
should not exceed 5 MB):

1.4 Applicants intending to apply will have to satisfy the Bank by furnishing documentary
evidence in support of their possessing required eligibility and in the event of their
failure to do so, the Bank reserves the right to reject their candidature.

1.5 Intending tenderers has to deposit a sum of ¥9,80,000/- (Rupees Nine Lakhs Eighty
Thousand Only) paid through NEFT/ BG/ DD only.
Beneficiary Name- Reserve Bank of India
Account No: 186004001
IFSC code: RBISOBBPAO1 (5th and 10th character in IFSC code are zeros)

1.6 Tenders without EMD will not be accepted under any circumstances.
1.7 EMD shall be forfeited if the bidder withdraws his bid during the period of tender

validity or fail to execute the contract or award of work.
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2. PART- Il (Financial bid)

2.1 Part-ll of the online tender should only contain the service provider’s quoted
rates in Proforma of financial bid.

2.2 The tendered rates shall be inclusive of all the liabilities of the
company/agency/firm viz., Statutory Liabilities such as Minimum Wages, ESI and
EPF (if applicable) contributions, etc. A reference may be made to all Central
Government laws/guidelines in this regard. The rates shall also include cost of
materials, labour and tools/machinery, etc. required at the site. The rates should
be in conformity to Minimum Wages Act 1948 as published by Central
Government. Kindly note that the State Government prescribed rates are NOT to
be quoted.

2.3 Financial Bids not conforming to the statutory obligations like Minimum Wages
(as per Central Government of India notification), EPF, ESI, Bonus etc. are liable
to be rejected.

2.4 All statutory deductions, as applicable shall be made from the bills submitted by
the company/agency/firm. The Financial Bid shall, therefore, be all inclusive.

2.5 To assist in the examination, evaluation, comparison of the Tenders and
qualification of the tender, the Bank may, at its discretion, ask any bidder for a
clarification of its Tender, allowing a reasonable time for response. Any
clarification submitted by a bidder, that is not reasonable to the Bank shall not be
considered. The Bank’s request for clarification and the response shall be in
writing. No change in the prices or substance of the Tender shall be sought,
offered, or permitted.

2.6 If a bidder does not provide clarifications of its Tender by the date and time set
in the Bank’s request for clarification, its Tender shall be liable to be rejected.

3. Opening of Tender. As per the procedures laid down in Section-l hereto for

opening of tender.

3.1 Validity of Tender: The Tender along with the prices shall remain valid initially for
a period of 90 days from the date of opening of Part-l, which period may be further
extended by mutual agreement in writing by the Tenderer and the Tenderer shall
not cancel or withdraw the tender during this period or change the quoted rates.

3.2 The tender documents which do not comply with the conditions prescribed in
the tender form will be summarily rejected.

3.3 Conditional bids will also be summarily rejected.
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3.4 The Part-1l (Financial bid) of only those tenderers’ who qualify in the Technical
Bid (Part-1) will be opened on a subsequent date, for which the intimation would
be given to the qualified tenderers.

3.5 The Bank is not bound to accept the lowest tender and reserves the right to
accept either in full or in part any tender. The Bank also reserves the right to
reject all the tenders without assigning any reason thereof.

Note: All the tenderers may please note that any amendments / corrigendum to
the tender, if issued in future, will be notified on the RBI Website and MSTC
Website as given above and will not be published in the newspaper.

For and on behalf of: (Name of firm and seal)
Signature : (Authorized Signatory)
Name of the person :
Designation

Seal of the Bidder
Date

Place

Scanned copy (PDF format) must be uploaded while submitting e-tender online
through MSTC E-Commerce portal.

E-Tender for Annual Service Contract for providing unarmed security guards for Bank’s office premises, Data Centre project site and
residential colonies located in Bhubaneswar

Page 44 of 60



TECHNICAL BID FORM - 1
(To be given on tenderer’s letter head)

The Regional Director
Reserve Bank of India
Bhubaneswar

Dear Sir,

E-Tender for Annual Service Contract for providing unarmed private security
guards (preferably Ex-Serviceman) for Bank’s office premises, Data Centre

project site and residential colonies located in Bhubaneswar

In response to the above and in full agreement with the terms and conditions as
stipulated by Reserve Bank of India, Bhubaneswar:

a.

I/ We certify that before signing this bid, I/ We have read and fully understood
all the terms and conditions and instructions laid down in tender document and

undertake to abide by them.

I/ We understand the minimum wages will be required to be paid as per the
terms and conditions stipulated by the Central Government/ other authorities
concerned from time to time. In addition, I/We also understand that all statutory
payments like EPF /ESI /Bonus /Gratuity, Leave, relieving charges, uniform,
etc., also need to be paid as prescribed under various statutes, by me / us.

I/ We will pay the Earnest Money Deposit of ¥ 9,80,000/- (Rupees Nine lakhs
Eighty Thousand Only) through NEFT/ DD/ BG only.

On receiving the award of contract, |/We will furnish a Performance Bank
Guarantee i.e., 5% of the contract value, which shall be valid for two
months beyond the period of contract.

| / We also understand that the Regional Director, Reserve Bank of India,
Bhubaneswar has the right to accept or reject my/ our tender bid without

assigning any reasons whatsoever and his decision will be binding on me/us.

I/ We have valid registration in respect of Employees Provident fund/
Employees State Insurance/ Service Tax /GST etc., copies of which are
enclosed herewith.
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h. 1/ We agree and undertake, if our bid is successful and accepted, to provide
security guards in accordance with the requirement of the Bank.

i. 1/ We also understand that the security deposit, will be forfeited by the Bank in
the event of failure on my/ our part to execute the agreement within the
specified time or failure on my/ our part to duly execute the work or invoke the
Bank Guarantee in case of breach attributable to me/ us of the terms and

conditions of the agreement.

j-  llwe hereby also declare that the statements made and the information

provided in the Bid are complete, true and correct in every detail.

Yours faithfully,

For and on behalf of: (Name of firm and seal)
Signature : (Authorized Signatory)
Name of the person :
Designation

Seal of the Bidder
Date

Place

Scanned copy (PDF format) must be uploaded while submitting e-tender online
through MSTC E-Commerce portal.

E-Tender for Annual Service Contract for providing unarmed security guards for Bank’s office premises, Data Centre project site
and residential colonies located in Bhubaneswar

Page 46 of 60




TECHNICAL BID FORM - 2: DETAILS OF THE BIDDER

S. Information Required Comments of the Bidder Page
No. No._ to
___inthe
technical
bid
submitted

1. | Category of Bidder
(Proprietor/partnership
Firm/LLP/Company

2. | Name of Bidder

(mention name of firm/company
and name of
proprietor/directors)

3. | Registration No. and Legal
Status of Bidder

4. | Date of
Incorporation/registration

5. | Office address of Bidder with
contact & communication

details
6. | Particulars of Authorised | Name:
Signatory Designation:
Address:
Telephone:
Mobile:
E-mail

7. | Office address of the Bidder in
BHUBANESWAR with contact
& communication details

8. | Financial Eligibility:— Should
have a minimum annual
turnover of amount equal to ¥ 4,
90, 00,000/- (Rupees Four
Crore Ninety lakhs only) from
provision of providing security
guards services, during the last
three financial years i.e., up to
March 31, 2024. (Certificate
specifying turnover for FY
2021-22, FY 2022-23 and FY
2023-24 as per Annexure — V
and duly certified by the
practicing-chartered accountant
with Unique Document
Identification Number (UIDN)
on the certificate)
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Experience: Proof of being
continuously in business (for
providing security guards) for at
least five years as on
December 31, 2024. (Details of
experience has to be submitted
as per Annexure |).

10.

Estimated Cost & Cost of

previous works - The
estimated cost of the contract is
approx. %4,90,00,000/-

(Rupees Four Crore Ninety
lakhs only). The agency is
required to submit proof of
experience of having
successfully completed similar
works  (providing  security
guards) during last five years
ending December 31, 2024 as
under (submit copies of work
orders):

(@) Three similar works
(providing security guards)
each costing not less than
%1,96,00,000/-  (Rupees
One Crore Ninety Six lakhs
only) i.e. 40% of tender
estimated cost.

OR

(b) Two similar works (providing
security  guards) each
costing not less than %
2,45,00,000/- (Rupees Two
Crore Forty five lakhs only)
i.e. 50% of tender estimated
cost.

OR
c) One similar work (providing
security guards) costing not
less than ¥ 3, 92, 00,000/-
(Rupees Three Crore Ninety
two lakhs only) i.e. 80% of
tender estimated cost.

11.

Bank Details of Bidder

All the information must be filled
in BLOCK LETTERS ONLY.
Copy of cancelled cheque
having the above details should
be enclosed
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12.| Copy of “The Private Security
Agencies (Regulation) Act,
2005" license for the state of
Odisha

13.| Registration Certificate under
Shops & Establishment Act.

14.| Certificate from ESI
Corporation (latest)

15.| Certificate from EPF
Organization under EPF &
Misc. Provision Act. 1952

(latest)
16.| Registration Certificate under
Contract Labour Act

(Regulation & Abolition) 1970
17.| Registration  Certificate  for
Service Tax

18.| PAN card details of the
company

19.| Solvency certificate from its
banker specifically for the
purpose of the work for amount
Rupees Four Crore Ninety
lakhs only (% 4, 90, 00,000/-) the
issued date of the solvency
certificate should not be older
than December 31, 2024.

20.| Details of training infrastructure
for training of security guards.

For and on behalf of: (Name of firm and seal)
Signature : (Authorized Signatory)
Name of the person :
Designation

Seal of the Bidder
Date

Place

Note: The above-mentioned list is not an exhaustive list to decide the eligibility of the
firm/agency. It is the responsibility of the firm/agency to go through the complete bid
document and submit the requisite documents to establish his/her eligibility as per the
stipulated requirement.

Scanned copy (PDF format) must be uploaded while submitting e-tender online
through MSTC E-Commerce portal.
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Annexure-l|

Details of Experience
(On Bidder’s letter head)

Name of the Applicant:

S.No. | Client Brief Date of Work Cost of | Experience/Work
Details Description | start of | completion | Work Completion
of Work (e.g. | work date Certificate
No of attached
security Yes No
guards
deployed
etc.)
1.
2.
3.

Furnishing of details in all the columns is mandatory. The work shall be filled in chronological
order with oldest work filled first.

Proof of being continuously in business (for providing security guards) for at least five years
as on December 31, 2024 is mandatory eligibility criteria.

For and on behalf of: (Name of firm and seal)
Signature : (Authorized Signatory)
Name of the person :
Designation

Seal of the Bidder
Date

Place

Scanned copy (PDF format) must be uploaded while submitting e-tender online
through MSTC E-Commerce portal.

E-Tender for Annual Service Contract for providing unarmed security guards for Bank’s office premises, Data Centre project site and
residential colonies located in Bhubaneswar
Page 50 of 60




Annexure-ll

CLIENT’S CERTIFICATE REGARDING PERFORMANCE OF FIRM/COMPANY
PROVIDING UNARMED SECURITY GUARDS (PREFERABLY EX-SERVICEMAN)

To,

Regional Director
Pt. Jawaharlal Nehru Marg, P.B.No. 16,
Bhubaneswar - 751001, Odisha

Name and address of the Client: -

Details of service availed from M/s

S. No

Particulars

Comments

Nature of service availed

Agreement No. and date

Agreement amount
firm/agency/company

Since when dealing with the
company/agency/firm

Number of personnel provided
a. Security Supervisors

b. Security Guards (Armed)

c. Security Guards(Unarmed)
d. Other trained persons

e. Untrained persons

Comments regarding adherence
of terms and conditions of
contract

Any penalty imposed for non-
adherence of terms and
conditions of contract

8.

Any other information

Client reports for satisfactory completion/performance from minimum three different clients.

(Authorize Signatory)
Name of Authorize Signatory
Designation of Authorize Signatory

Scanned copy (PDF format) must be uploaded while submitting e-tender online
through MSTC E-Commerce portal.
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Annexure-lll

CHECK LIST FOR SUBMISSION OF BID

Name of the Bidder

S.No.

ltem

Page No. to in
the Technical Bid
Submittal

Earnest Money Deposit (EMD) through NEFT / DD/
BG and upload the details on the MSTC portal

Copy of “The Private Security Agencies (Regulation)
Act, 2005" license for the state of Odisha

Registration Certificate under Shops & Establishment
Act.

Certificate from ESI Corporation (latest)

Certificate from EPF Organization under EPF & Misc.
Provision Act. 1952 (latest)

Registration Certificate under Contract Labour Act
(Regulation & Abolition) 1970

Registration Certificate for Service Tax

PAN card details of the company

Solvency certificate from its banker specifically for the
purpose of the work for amount Rupees Four Crore
Ninety lakhs only(%4,90,00,000/-) the issued date of
the solvency certificate should not be older than
December 31, 2024.

10.

Should have a minimum annual turnover of amount
equal to %4,90,00,000/- (Rupees Four Crore Ninety
lakhs only) from provision of providing security
guards services, during the last three financial years
i.e., up to March 31, 2024.

(Certificate specifying turnover for FY 2021-22, FY
2022-23 and FY 2023-24 as per Annexure — V and
duly certified by the practicing-chartered accountant
with Unique Document Identification Number (UIDN)
on the certificate)

11.

Experience: Proof of being continuously in business
(for providing security guards) for at least five years
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as on December 31, 2024. (Details of experience
has to be submitted as per Annexure 1).

12.
The estimated cost of the contract is approx.

%4,90,00,000/- (Rupees Four Crore Ninety lakhs
only). The agency is required to submit proof of
experience of having successfully completed similar
works (providing security guards) during last five
years ending December 31, 2024 as under (submit
copies of work orders):

(d) Three similar works (providing security
guards) each costing not less than %
1,96,00,000/- (Rupees One Crore Ninety
Six lakhs only) i.e. 40 % of estimated
tender cost.

OR

(e) Two similar works (providing security
guards) each costing not less than %
2,45,00,000/- (Rupees Two Crore Forty
five lakhs only) i.e. 50 % of estimated
tender cost.

OR

(f) One similar work (providing security
guards) costing not less than % 3, 92,
00,000/- (Rupees Three Crore Ninety two
lakhs only) i.e. 80 % of estimated tender
cost.

13.| Client reports from minimum three different clients.
(As per Annexure 1)

14.| Technical Bid Form -1

15.| Technical Bid Form — 2

16.| Financial Bid*

* To be submitted online only.

I[/We have checked the above list with our submittal. INVWe are aware that if the bid does not
contain above documents, our bid is likely to be rejected.

(Authorize Signatory)

Name of Authorize Signatory

Designation of Authorize Signatory
Note: The above-mentioned list is not an exhaustive list to decide the eligibility of the
firm/agency. It is the responsibility of the firm/agency to go through the complete bid
document and submit the requisite documents to establish his/her eligibility as per the
stipulated requirement.

Scanned copy (PDF format) must be uploaded while submitting e-tender online
through MSTC E-Commerce portal.
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Annexure-IV
Undertaking by the Bidder

T, IWEM/S..o e hereby submit that presently my/our
firm is registered with all of the authorities as mentioned below and attached the proof
for the same:-

S.No. | Registration For Registered
A. | Certified copy of certificate of registration/

incorporation applicable to legal status

B. | The Private Security Agencies (Regulation) Act,

2005" license for the state of Odisha

C. | Registration Certificate under Shops &
Establishment Act.

D. | Registration from EPF Organization under EPF
& Misc. Provision Act. 1952

E. | Registration from ESIC

F. | Registration of GOODs & Services Tax
G. | PAN Card
H. | Registration Certificate under Contract Labour
Act (Regulation & Abolition) 1970
2. Furtherl/We M/s......coooiiiii e hereby confirm the following:

a) Our Firm has not abandoned any work in last Five Years.

b) Contract with any organisation have not been terminated due to poor performance.

c) Security deposit has not ever been forfeited by any government/semi
government/PSU/Any other.

d) Our Firm has not suffered bankruptcy/insolvency in last Five years.

e) Our Firm have not been blacklisted/debarred by any organisation.

For and on behalf of: (Name of firm and seal)
Signature : (Authorized Signatory)
Name of the person :
Designation

Seal of the Bidder
Date

Place

Scanned copy (PDF format) must be uploaded while submitting e-tender online
through MSTC E-Commerce portal.
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Annexure-V
Certificate of Annual Turnover
(On Chartered Accountant Letter Head with UDIN)

Name of the Bidder:

S.No. Financial Year Annual Turnover (Amount in Rs.)
1. FY 2021-22
2. FY 2022-23
3. FY 2023-24

This is to certify that the information contained above is correct as per the audited
financial accounts of the Bidder.

UDIN No.
Date: (Signature, Name and Seal of the CA)

Note:-
a) The above Form shall be duly filled and duly certified by a practicing Charted

Accountant with Unique Document Identification number (UDIN) on the certificate.
b) Bidder shall also submit audited financial accounts of FY 2020-21, 2021-22 and
2022.

Scanned copy (PDF format) must be uploaded while submitting e-tender online
through MSTC E-Commerce portal.
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Annexure-VI

Details of Banker/s
Particulars Banker 1 Banker 2
Name of the Branch and its
complete postal Address. IFSC
code of the Branch

Name and Job-title of the
Contact Person along with
his/her Telephone No(s)
and Fax No.(s) etc.

Type of Account and
Account No.

Whether Credit Facility/
Overdraft Facility enjoyed by
the agency.

The period from which the
agency has been Banking with
the Banker.

Any other information which
the vendor may like to furnish
about its Bankers:

(Authorize Signatory)
Name of Authorize Signatory
Designation of Authorize Signatory

Scanned copy (PDF format) must be uploaded while submitting e-tender online
through MSTC E-Commerce portal.
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PART I

RESERVE BANK OF INDIA
PROTOCOL & SECURITY CELL
BHUBANESWAR

FINANCIAL BID

E-Tender No: RBI/Bhubaneswar Regional Office/HRMD/7/24-25/ET/775

E-TENDER for
Annual Service Contract for providing unarmed private security guards (preferably
Ex-Serviceman) for Bank’s office premises, Data Centre Project site and Residential

colonies located in Bhubaneswar
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PART — I
PROFORMA OF FINANCIAL BID
In connection with the above and in full agreement with the terms and conditions as
stipulated by you, I/we state as under:

S. No Description Monthly rate No of Total Amount
(in Rupees) Staff (‘a’ x ‘b’)
‘a’ required
‘b’
1 Unarmed Security | PLEASE QUOTE THE |87
Guards REQUIRED RATES THE TOTAL
INCLUDING SERVICE AMOUNT WILL BE
CHARGES AT THE E- CALCULATED
TENDERING PORTAL AUTOMATICALLY
ONLY BY THE SYSTEM
2 Supervisor PLEASE QUOTE THE 03 THE TOTAL
(Ex-servicemen) | REQUIRED RATES AMOUNT WILL BE
INCLUDING SERVICE CALCULATED
CHARGES AT THE E- AUTOMATICALLY
TENDERING PORTAL BY THE SYSTEM
ONLY
Grand Total

(The bid and contract must show the GST tax rates and GST amount explicitly and separate
from the bid/contract price (exclusive of GST). Contract shall stipulate that all taxes, levies,
and cess including labour cess as may be applicable in respect of the contract shall be
payable by the contractor and Bank shall not entertain any claim whatsoever in this respect)
FINANCIAL BID TO BE FILLED THROUGH ONLINE PORTAL ONLY

NOTE:

a. The rates to be quoted in accordance with latest GOI notification on minimum wages
File No. 1/27(1)/2024-LS-Il dated 25/09/2024 under WATCH & WARD (without arms)
for Area “B”. These rates should also be in conformity with other mandatory
charges i.e., EPF, ESI, EDLI, Bonus etc. as per latest notifications.

b. The rates quoted for are inclusive of reliever charges. No extra amount will be paid for
posting a reliever.

c. I/We hereby confirm that the Basic Wages plus VDA quoted above are not less
than the current minimum wages stipulated by the latest notification of Ministry
of Labour and Employment, Government of India and that other mandatory
charges i.e., EPF, ESI, EDLI, Bonus etc. are in conformity with the corresponding
statutory provisions.

d. |/We agree that the Financial Bid is liable to be rejected if any of the above rates
and percentage are found not to be in compliance with the respective statutory
laws.

For and on behalf of: (Name of firm and seal)

Signature : (Authorized Signatory)
Name of the person :
Designation

Seal of the Bidder
Date

Place
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Sample Wage Analysis

It is for illustrative purpose only and the same should not be submitted with Technical Bid. It
should be submitted at Online Portal under Section-Financial Bid

Sample Wage Analysis: Unarmed Security Guards/Supervisor (Ex-serviceman)
deployed at RBI, Bhubaneswar, DC project site and residential colonies (Cost per
month)

S. No Description Unarmed Supervisor
Security Guard | (Ex-serviceman)
1. | Minimum Wages in ¥ (Basic + VDA) 868 1,154.44
(A) (Minimum Wages

(Basic + VDA) of
supervisor (Ex-

servicemen) will
be @ 1.33 times

of unarmed
guards)
2. | Total wages in X for 26 days (A*26) 22,568 30,015.44
3. | EPFin X @12% on Basic + VDA 1,800 1,800

(Basic + VDA is subject to maximum
limit of Rs.15,000/- per month for
EPF calculation)

4. | EDLIin R @ 0.5% of Basic + VDA 75 75
(Basic + VDA is subject to maximum
limit of Rs. 15,000/- per month for
EDLI Calculation)

5. | Admin Charges in ¥ @ 0.5% of 75 75
Basic + VDA

(Basic + VDA is subject to maximum
limit of Rs. 15,000/- per month for
EDLI Calculation)

6. | ESIin% @3.25% (if applicable) NA on total wages| NA on total wages
above 21,000 above 21,000

7. | Bonusin% @ 8.33% (if applicable) | NA on total wages| NA on total wages
above 21,000 above 21,000

8. | House Rent Allowance (16% of basic 3,610.88 4,802.47
+VDA or Rs 3,600 whichever is
higher)

9. | Uniform Outfit Allowance in X @ 5% 1,128.40 1,500.77
of Basic + VDA

10.| Uniform Washing Allowance in ¥ @ 677.04 900.46
3% of Basic + VDA

11.| Sum Total Cost Per Head/ Per 29,934.32 39,169.14
Month Amount (Sum Total of
S No. 2 to 10)
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12.| # Services Charges (@ %) Quote amount in | Quote amount in
(ZERO or NIL Service Charge bid| Rupees and paise| Rupees and paise
shall be treated as unresponsive &
will stand summarily rejected)

13.| Grand Total (For One Month)
WITHOUT GST**

# Service charge will be in terms of Rupees (calculated in percentage) per month on total per
head/per month amount. To accommodate and to promote competitiveness among the
agencies, RBI Bhubaneswar advises the agencies to determine the service charge on
parameters such as Deployment / Training Cost, Administrative & Overhead Charges,
Uniform/ knitting Cost, insurance related cost & Profit Margin. Bidders should note that
Service Charges (Agency Charges) at Serial “12” above can be retained by them and all
other elements are to be passed on to respective authorities’/staff deployed.

** Please note that rates quoted should be exclusive of GST and GST shall be reimbursed
on actual on production of documentary evidence.

NOTE

1. The rates should be in conformity to Minimum Wages Act 1948 as published by Central
Government.

2. Minimum rates of wages (plus VDA) will be revised, as and when the same is revised by
the Chief Labour Commissioner (Central), Ministry of Labour & Employment.

3. The rates should be quoted inclusive of all expenditure on providing managerial
supervisory/administrative services to get the work done through deployed staff.

4. Service Charge should be given in terms of Rupees (calculated in percentage) per month
on total per head/per month amount.

5. Quotations/bids with ZERO or NIL Service Charge shall be treated as unresponsive
and will stand summarily rejected.

6. Agency needs to provide Wage Slip pertaining to payment to the staff deployed.

7. Bhubaneswar is under Area-B. Also refer to the latest applicable rates/ wage ceilings for
ESIC, BONUS, EPF, EDLI, ESI and Admin charges.

8. If an identical bid is made by two or more firms in the calculation, a decision such as

splitting the quantity/obtaining discount on already quoted amount in sealed envelope

from such tenderers shall be taken for selecting the L-1 bidder as per Bank'’s discretion.
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